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LEGISLATIVE ASSEMBLY.
Tueadgy, &th March, 1929.

The Assembly met in the Assembly Chamber of the Council House a$
XEleven of the Clock, Mr. President in the Chair.

QUESTIONS AND ANSWERS.

IRREGULAR ARTICLES OF ASSOCIATION OF THE EaST InNDIA CoTTON
ASSOCIATION, LTD.

892. *Mr. Siddheswar Prasad 8inha: (a) Is it a fact that the Registrar
of Companies, Bombay, has registered the company called the East India
Cotton Association, Ltd., with: Articles which are opposed to the compul-
sory Articles provided by Table A of the First Schedule and in form B of
the Third Schedule of the Indian Companies Act?'

(b) Is it a fact that the said Company has, by its Articles, deprived its
members of the following rights by its definitions and articles, namely:

(A) ‘‘Ordinary General Meeting'’ means any ordinary general meet-
ing of the members of the Representative Committee and
‘‘Fxtraordinary General Meeting’’ alse means the meeting
of the said Representative Commuttee and not of the Ordinary
Members of the Association? ‘

(B) ‘‘General Meeting’’ and ‘‘Extraordinary Genersl Meeting’’ to
mehn a general meeting of the Representative Committee and
not of all the members of the Association?

The Honourable Sir George Rainy: With your permission, Sir, I shall
answer questions Nos. 892 to 895 together.

The Local Government has been agked for a report.

TRRBGULAR ARTICLES OF ASSOCIATION OF THE EastT INDIA COTTON
. ASSOCIATION, Lrp.

1898. *Mr. Siddheswar Prasad 8inha: (a) Is it a fact that Articles 4,
5 6,7 8 and 9 of form B to Schedule IIT are compulsory under the
Indian Companies Act, and that the same govern section 78 of the Indian
‘Companies Act? ]

(b) If so, how did this Company come to be registered with articles
29 to 88 of the Articles of Association, which restrict the rights of its
members to meeting in a general meeting, whether Ordinary or Extra-
ordinary, and in fact do not allow its members to meet in a meeting and
discuss the questions touching the objects with which the said Company
is formed? o

+ For answer to this question, see msw-er to question No. 892

( 1501 ) A
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(c) Will Government be pleased to state if there is any other company
besides the East India Cotton Association which has restricted the rights
of its members as the Company under question has done?

IRREGULAR ARTICLES OF ASSOCIATION OF THE EastT INDIA CoTTON
AssociaTioN, LTp.
{804. *Mr, Siddheswar Prasad Sinha: (a) Is it a fact that the said
East India Cotton Association claims to control the cotton trade of India?

(b) Are Government prepsred to direct the Registrar of Companies to
enll upon the said Association to amend forthwith its Memorandum and
Articles of Association so as to kring the same under the sections of the
Indian Companies Act? _

(c¢) Do Government propose to instruct the Registrar of Companies unot
to register in future any companies whose Memorandum and Articles of
Association might be at variance with, and in defiance of, the Indian Com-
panies Act?

PrOTECTION OF MEMBERS OF COMPANIES WITH ARTICLES OF ASSOCIATION
NOT IN CONFORMITY WITH THE INDIAN COMPANIES AcCT.
t805. *Mr. Siddheswar Prasad Sinha: What steps do Government pro-
pose to take for the future protection of the rights of the members of the
companies on whose Memoranda are engrafted Articles of Assooiation
which are against the established Indian Companies Law in British India?

PROVISION OF FACILITIES FOR DISCUSSION OF THE RATLWAY CONSTRUCTION
Poricy oF THE GOVERNMENT OF INDIA.

806. *Mr. E. Y. Sykes: Referring to the speech of the Honourable the
Commerce Member, replying to the general disoussion of the Railway
Budget, on February 21st, will Government be pleased to state whether
they will give facilities for the discussion of their railway construction
policy after the opening of the General Budget? .

The Honourable Mr. J. Orerar: Government would themselves raise no
objection to their railway construction policy being brought under
discussion in the course of the discussions on the hudget, and they do
not consider that any additional facilities are necessary.

PRINCIPLES FOR FILLING Posts oF Towx InspECTORS OF Post OFFICES,

897. *Mr. Jamnadas M, Mehta: (a) Are Government aware that olerks
in post offices in Bombay City have been representing to the authorities
since 1914 {o settle the principles on which the posts of Town Inspectors
should be filled up?

(b) Are Government aware that, before the introduction of the time-
scale in 1920, the posts of Town Inspectors in the Presidency Towns and
at First Class Head Offices were on u fixed pay ranging from Rs. 40 to
Rs. 100—150 per mensem? _

(c) Are Government aware that, before the introduction of time-scale of
pay in 1920, the Postmaster General had issued certain definite instructions
applying the same conditions as were applicable to other Divisional Inspectors
for these posts? If so, will Government be pleased to state what those
instructions were?

+ For answer to this question, see answer to question No. 892.
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(d) Are Government aware that these posts were brought on the time-
scale since 1920, that recruilment to them was not subjected to conditions
applicable to other Divisional Inspectors who were given a separate cadre,

-and that these posts were made interchangeable with olerks without any
consideration of their seniority among each other?

(¢) Are Government aware that, after the introduction of the time-scale
in 1920, the personnel of Town Inspectors was merged in the clerical cadre?

(/) Are Government aware that some important duties sssigned to the
posta of the Town Inspectors were withdrawn since their conversion to the
time-soale?

The Honourable Sir Bhupendra Nath Mitra: (z) Representations have
been made since the introduction of the time-scale in 1920.

(b) Yes.

(¢) It is understood that the conditions were not identical. Govern-
ment are not in possession of the precise instructions issued by Postmasters
General within their discretion.

(d) and (¢). The facts are substantially as stated.

(f) Government do not understand that the duties of Town Inspectors
were changed as stated.

ProMoTION OF TowN INSPECTORS OF PosT OFFICES.

898, *Mr. Jamnadas M. Mehta: (a) Are Government aware that sonre
of the incumbents of these posts of Town Inspectors did not, and do not
possess, qualifications necessary for entrunce in the Department nor any
departmental qualification for Inspectors’ posts?

(b) Are Government aware that the lowest selection grade of Rs. 160—
10—250 for a Circle is comprised of men from the whole Circle consisting
of about 20 Divisions and that there are 8 or 4 First Class Head Post Offices
in each Circle?

(c¢) Are Government aware that the promrotion of men working as Town
Inspectors at First Class Head Offices in supersession of senior men from
other Divisions in the same Circle to posts of Town Inspectors on the
Selection Grade, simply because they happened to be at & particular station,
will affect the seniority of thousands of men in the same Circle ?

(d) Are Government aware that they have replied to unstarred question
No. 20 of 6th February, 1928 that the existing incumbents of Town Inspec-
tors’ posts had no exclusive right to them irrespective of their holding the
posta continuously for several years? -

The Honourable Sir Bhupendra Nath Mitra: (2) Government are not
aware of the precise qualifications of the different individuals, but I would
refer the Honourable Member to the reply given to Mr. M. S. Aney’s
starred question No. 696 on the 28rd February, 1929.

(b) The facts, ac stated by the Honourable Member, are substantially
correct in respect of some Circles.

(c¢) The promotion of men working as Town Inspectors, to posts of Town
Inspectors on the selection grade, involved the removal of those men from
the clerical gradation list, and the only effect upon the seniority of others
on that list would be slightly to improve the standing on the list of those
who were previously junior to the Town Inspectors.

A2
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(d) Reference was made, in reply to the question quoted by the
Honourable Member, to an order dated the 15th September, 1927, that
the existing incumbents would possess no exclusive right of appointment
to the new posts in the selection. grade. I may however draw the atten-
tion of the Honourable Member to the final orders issued by the Govern-
ment of India in their letter No. 14 PTE., dated the 2nd October, 1928, a
copy of which was placed upon the table of the House in reply to Khan
Bahadur Barfaraz Hussain Khan'’s questions Nos. 98 and 188 on the 28tH
of January lasb.

Pay AND PROSPECTS OF CLERICAL ESTABLISHMENTS OF PosT OFFICES IN
INDIA,

899. *Mr. Jamnadas M. Mehta: () Are Government aware that they
have recently ordered the removal of men working as Accountants for some
decades in Head Post Offices in preference to men who have passed the
pew Accounts Test? '

(b)) Do Government mean that the subordinate men of the executive
staff, that is clerks, should be subjected to various restrictions while the
corresponding administrative staff such as inspectors should have none?

(¢) With reference to their Order No. 14 PTE., dated 2nd October,
1928, are Government prepared to reconsider this order in the light of the
representations submitted by the affected staff?

(d) Are Government aware that much discontentment prevails among
the clerical establishments in all the post offices in India on account of the
orders referred to in part (¢) above issued by them and the Director General
in point of their pay and prospects? Have Government received any repre-
sentations from such establishments and if so, what orders have been pacsed
by Government? Will Government place these orders on the table?

The Honourable Sir Bhupendra Nath Mitra: (¢) No such orders have
been issued by Government.

(b) Does not arise.

(¢) I have found it difficult to understand this question. If the Honour-
able Member wants to know whether Government are prepared to recom-
sider their order of the 2nd October, 1928 the answer is in the negative.

(d) Government understand that some discontent prevails in certain
parts of the clerical establishment only, and representations have been
received from some of those concerned. These have not yet been sub-
mitted for the orders of the Government of India. The last part of the
question does not arise.

Mr. Jamnadas M. Mehta: As regards the answer to part (a), is there
any such intention to issue orders of the kind mentioned in this question?

The Honourable Sir Bhupendra Nath Mitra: T cannot say, Sir, because
1 have not received any such proposals yet; if any such proposals reach
the Government of India from the Director General, they will be consi-

dered on their merits.

Mr. Jamnadag M. Mehta: Ts no protection given to the older men
simply because the new account test has been started? They have work-
ed for deecades. : "



QUESTIONS AND ANSWERS. 1508

The HMonourable Sir Bhupendra Nath Mitra: I submit, Bir, that that is
a hypothetical question. I really do not know what the issue involved is.

INCREASE OF OVERTIME ALLOWANCE GRANTED TO PoSTMEN,

900, *Mr. Jamnadas M. Mehta: (a) Is it a fact that the overtime allow-
ance of Re. 1 for performing English mail delivery, given to postmen of the
Bombay Post Office, was sanctioned so long ago as 19207

(b) Is it a fact that similar overtime allowance granted to other officiala
from Supervising Officers down to packers has been increased since the
month of Septemher, 1927 and that the postmen did not get a.ny increase
in the allowance?

(¢) Is it a fact that a packer and a cooly who is illiterate and does in-
door work is paid Re. 1 as overtime allowance and that a postman who is
literate and performs outdoor duty and puts in the same period of additional
duty or even more is paid the same amount?

(d) Is 1t a fact that the head-packer is paid Re..2 s overtime allowance ?
(e) Is it also a fact that s represeniation,. dated 20w Rbchrabdtr i26n

from the postmen for proportionate increase in theit overtime allowance
was. rejected by the Director General in the month of June, 1928- without
giving any reasons whatsoever? b

(f) Do Government propose to take early measures to remedy this long-
standing grievance?

(9) Is it a fact that thd postmen, who perform English mail delivery,
have actually to put in four or five hours extra duty for a remuneration
of Re. 1 only, and that such remuneration is treated as concession or
bonus instead of a legmmste overtime allowance?

Mr. H. A. Sams: (a) Yes.

(b), (c) and (d). The rates of overtime pay for the sortmg staff were
raised, with effect from the 1st September, 1926. According to these
revised rates, packers and hired labourers are entitled to overtime pay at
Re. 1 each per mail, and head-packers at Rs. 2 each per mail, for duty
between 6 A.M. and 11 P.M. _

(e) and (f). The representation, which was dated the 20th Beptember,
1927, and not the 20th December, 1926, was rejected on the grounds that
the case of postmen was net analogous to that of the sorting staff, and
that the rate for the postmen was adequate and required no revision,

(9) Yes. The remuneration is treasted as overtime pay. e

Provisioxr or Fmﬁmn:s FOR THE TRAINING OF 'INDnNS"re dm@iﬁ ion \
APPOIHTIIENTS IN CONNECTION WITH. THE- W:[TAIJSATION OF THE '
ADMINISTRATION OF SHIPPING AND NAVIGATION. . + - et

901. *Mr. Jamnadas M. Mehta: (a) Will Government be pleased to
state when appointments for Nautital Advisor, Chief Burveyor, 1st Bhips’
Surveyor and 2nd Bhips’ Burveyor are likely’to be made' it eonnection with
the Centralisation of the ' Administration of' Shipping and Neavigastion, snd
how they ‘propose to’ réeruit the nbave-technien]l Adwisory: Bta&& '

(b) Are Indians available for {hese posts?
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(c) If the answer to part (b) be in the negative, will:Government be
pleased to state what steps they are going to take for providinijfacilities

for enabling Indians to receive the necessary training for qualifying for
these postas?

The Honourable Sir George Rainy: (a) The selection of officers for the
appointments of Nautical Advisor, Chief Surveyor, and the two Bhip Sur-
veyors has been made, and the officers are expected to join shortly. They
have been obtained on deputation from the Board of Trade for a period of
two years in the first instance.

(b) Not at present.

(c) As the Honourable Member is doubtless aware, Government have
established the Training Ship ‘‘ Dufferin "' for the training of Indians as
Executive Officers, and have also formulated a scheme for the grant of
State technical scholarships for the training of Indians as Marine Engi-
neers. It is hoped that, in course of time, Indians possessing the neces-

sary qualifications will be available for appointments of the nature in
-question.

Mr. Jamnadas M. Mehta: If Indians are not available for these posts
8 mentioned in (), whas is the use of any facilities that Governmeut
may create for training?

The Honourable Sir George Ralny: It seems to me the matural thing
to do.

Mr., President: To make them available.

PRINCIPLES FOR FILLING APPOINTMENTS IN CONXECTION WITH THE CEN-
TRALISATION OF THE ADMINISTRATION OF SHIPPING AND NAVIGATION,

902, *Mr, Jamnadas M. Mehta: (a) Will Governmeni be pleased to
state when they propose to mrake appointments of Principal Officers at

major ports in connection with the Centralisation of the Administration of
Bhipping and Navigation?

(b) Will Government be pleased to state if the appointment of Principal
Officers will be filled by Executive Officers of the Royal Indian Marine cvnly
as the appointments of Port Officers are filled at present; or in other words,

will the appointments of Principal Officers be a preserve for the Executive
Officers of the Royal Indian Marine?

(c) If the answer to part (b) be in the affirmative, will Government be
pleased to state the reasons why the appointments of Principal Officers are
to be filled by Executive Officers of the Royal’ Indian Marine only and are
not to be thrown open to the Merchanta’ Service?

The Honourable Bir George Rainy: (a) At Calcutta and Rangoon,
where the present Port Officers and their staff are already either wholly
or partly paid from the Central Revenues, Principal Officers will be ap-
pointed with effect from the 1st April next. At the other ports the ap-
pointments will be made later in the year.

(b) and (c). The question of the recruitment of a certain proportion of
the Principal Officers and Burveyors from the Mercantile Marine, is &
matter which will be examined in consultation with the technical Advisory
Staff whioh, as the Honourable Member is doubtless aware, is being ob-
tained on deputation from the Board of Trade, and is expected to arrive
in India shortly.
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QUALIFICATIONS BEQUIRED ¥OR APPOINTMENTS OF PORYT UFFICEHS AL
CeRTAIN PoRTS.

903. *Mr. Jamnadas M. Mehta: (a) Will Government be pleased to
state the qualifications that are considered necessary in those who are
appointed as Port Officers at ports other than Calcutta, Madras, Bombay,
Aden, Rangoon, Akyab, Bassein and Chittagong?

(b) How many of the Port Officers referred to in part (a) are Indians
and how many are non-Indians?

The Honourable Bir George Rainy: (¢) The major ports, as regards
which the Honoursbhle Member desires information, ‘are Karachi and
Vizagapatam. The Port Officers at minor ports are appointed by the
Local Governments. The appointment of the Port Officer, Karachi, is
filled by an executive officer of the Royal Indian Marine. At Vizaga-
patam, the post of Port Officer haa recently been abolished, and the
Traffic Officer, Vizagapatam Harbour, has been authorized to perform
the duties hitherto carried out by the Port Officer.

(b) Neither of the two officers is an Indian.

DiscoRTENT oF RESIDENTS OF BARODA CANTONMENT AT VALUATION OF
' HOUSES FOR ASSESSMENT.

904, *Mr. Jamnadas M. Mehta: (a) Are Government aware that there
has been a good deal of discontent prevailing among the Baroda Canton-
ment residents on account of the mode according to which valuation of
houses was made by the tax collector while revising the assessment list
in 1926 as evidenced by the number of assessment appeals preferred in
the Court of the District Magistrate at Baroda and by an increase of Rs. 500
in the annual smount of house-tax after the revision ?

(b) Are Government aware that representations wer: submitted hy the
‘Cantonment residents to the Local Government from time to time regarding
questions connected with the enhanced octroi duties, exemption of grain of
al] sorts from octroi tax, and valuation of houses, without any redress being
granted ?

(¢) Are Government prepared to take some steps to ensure proper
valuation of houses at the next revision of assessment to be made in
March, 19207

Mr. G. M. Young: (a) and (b). The answer is in the negative.

(¢) The matter is primarily the concern of the Local Administration,
to whom I will send a copy of tis question.

Issur oF LiceNcES To OWNERS OF TaX18 IN BARODA CANTONMENT.

905, *Mr. Jamnadas M. Mehta: (a) Is it a fact that the Cantonment
Executive Officer at Baroda refuses to issue licences to owners of taxis and
motor cars on hire on the ground that such owners are not bona fide resi-
dents of the Baroda Cantonment, though they are willing to take up houses
on hire nnd reside within the limits of the Cantonment?

(b) Are Government aware that the withholding of licences, as referred
to in part (a), is oausing great inconvenience to the genera] public of the
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Baroda Cantonment, who are required to pay high charges for carriage
hire, and that the same restriotions regarding residenoeugi: the Cmt:f:
ment are not made applicable to the owners of hackney carriages?

Mr. G. M. Young: Government have no information. I am making

inquiries, and will communicate the result to the Honourable Member as
soon as possible.

INOREASE OF HOUSE-TAX AT BARODA CANTORMBNT.

906 *Mr. Jamnadas M. Mehta: (a) Is it » fact tib-#he Resident at
Baroda, in his capacity as Local Government, has raised the: rate of house-
tax to be levied on property holders from 4 per cent. to ¥:per cent. under
seotion 668 of the Cantonments Act, 1924 (II of 1924) “ds laid down in
column 10 of the form, prescribed for the preparation of the' assessment
list, by issuing notification No. 871, dated 7th January, 1929, and published.
in the Gazette of India, of 12th January, 1929, Part II-A at page 817?

(b) If so, will Government be pleased to state whether the procedure
laid down in sections 60 to 88 (Chapter V) of the said Act has been fol-
lowed in raising the rate of the house-tax referred to above?

(c) If the answer to part (b) be in the negative, what steps do Govern-
ment propose to take in the matter?

Mr. G. M. Young: (a) Yes.

(b) The Government have no reason to suppose that the ordinary pro-
cedure has not been followed.

(c) Does not arise.

INOREASE TN OctrOI DUuTIES, HOUSE-TAX, ETC., IN BARODA CANTONMENT,

907. *Mr. Jamnadas M. Mehta: Are QGovernment aware that
there has been a considerable increase since the Great War in the receipts
derived from octroi duties, house-tax and conservancy-tax in the Baroda
Cantonment as compared with those in the pre-war time as stated below?

Post-war dverabo
Reoceipts receipts of thres -
Name of tax. in years from
1918-14. 1925-28 tb .1
1927-28,
) al
Jt" T R'c
Qctrol . .e .. 2,608 5,375
House-tax ‘e .e .. 1,388 2,103
Conservanoy-tax . .. 2,148 3172 .
Total - .. 8,134 10,740 i

e —————

Mr. G. M. Young: With your permission, Sir, I will answer this ques-
tion and question No. 909 together. The Honourable Member's infornin*
tion is, I think, correct, except that the figure for post-war agotroi' receipts
shiould be 4,911 instead of 5,875, and the connected figures should be modi
fied accordingly. ;
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INCREASE OF CONBERVANOY-TAX IN BaR0oDA CANTONMENT.

908. *Mr. Jamnadas M. Mehta: Are Government ‘aware that,
in the yeasr 1914, the conservancy-tax in the Baroda Cantonment was
increased from 8 to 14 annas per mensem for every privy attached to
a house, and that a memorig! had been submitted to the Governor General
in Coun®¥l protesting agsinst this increase?

MY, G. M. Young: Yes.

Exomssive Octro1 DUTIES LEVIED IN BARODA CANTONMENT.

1000. *Mr. Jamnadas M. Mehta: Are Government aware that,
since November 1928, octroi duties on each and every commodity, includ-
ing grain of all sorts, have been imposed in the Baroda Cantonment, and
thut, out of the total average annual revenue of Rs. 5,375 from octroi duties,
goods réceived directly either from the railway station or from one or
two adjoining villages, pay about Rs. 500 every year while goods received
from the City of Baroda are charged a double octroi, inasmuch as they
have to pay the remaining amount of Rs. 4,878, on account of the camp
octroi duties over and above an equa) amount of city terminal tax already
‘added on tc them?

Hiern INCIDENCE oF TAXATION PER HEAD OF POPULATION IN Bmom
CANTONMENT.

910. *Mr. Jamnadas M. Mehta: Are Government aware that
incidence of taxation per head of population in the Baroda Cantonment in
1015 as officially declared was Rs. 8-0-2 and that at present incidence of
taxation is Rs. 4-18-8 and this would rise to Rs. 5-10-0 in case the 7 per
eoent. of house-tax on annual value of houses was not annulled !

Mr. @. M. Young: The present incidence iz Rs. 4-8, not Rs. 4-18-6. If
the Honourable Member’s calculations nre otherwise correct, the final
figures should therefore be Rs. 5-2-6, instead of Rs. 5-10-0.

¢
SERVICES RENDERED FOR HOUSE-TAX LEVIED IN BARODA CANTONMENT.

911. *Mr, Jamnadas M. Mehta: (a) Are Government aware, that since;
the beginning of 1888, a consolidated rate on the annual value of houses,
buildings, and lands, was imposed in the' Oantonment of Baroda (i) for the
general purposes and for protection from fire of those parts of the Can-
tonment which are not so protected by regimental or other special arrange-
ments; (i) towards defraying the cost of maintenance of the police-force of.
the Cantonmemt and (iii) for the purposes of lighting?

(b) Will Government be pleased to state which out of the above-men-
tioned services are being rendered at present by the Cantonment Fund in
return for the house-tax that is lovied ?

Mr. G. M. Young: (¢) A consolidated tax was imposed in 1884, not
1888 as stated by the Honourable Member, for general paurposesi and- not
specifically for the oﬁhar ob]acts menhoned m the questlon

fleOGs noﬁnﬁb‘e oo : T T

e T e [ 2 3" rot At

1 For answer to this question, see answer to questlon No. 807.
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INCREARED HOUSE-TAX IN BaRODA CANTONMENT.

012. *Mr. Jamnadas M. Mehta: (o) Are Government aware that
three different percentages of house-tax, varying according to the amount
of annual value of houses within the limits of the Sadar Bazaar, had been
originally fixed, and that these graded percentages of house-tax were can-
celled as they were found to be too heavy, and a uniform rate of 4 per cent.
of hou'se-tax was imposed under notification No. 185-1, dated 11th January
1884, issued by the Governor General in Council on a representation of the
Baroda Cantonment residents submitted in- April, 1883°?

(b) will Government be pleased to state the reasons which had led the
Governor General in Council in 1884 to vevoke the original graded rates of

house-tax and also to state the reasons for the increase of house-tax from
4 to 7 per cent?

Mr. @ M. Young: (a) Yes.

(b) The reasons urged by the Resident in 1883 were the deplorable
state of the bazaar, and the poverty of the Cantonment Fund. I am in-
quigng the reasons which have led to the recent increase in house-tax, and
will inform the Honourable Member when I get the Resident's reply.

IxaABILITY OF FLOOD-STRIKEN INHABITANTS OF THE BARODA CANTONMENT
TO PAY TAXES.

913. *Mr. Jamnadas M. Mehta: (a) Is it a fact that more than half the
number of houses in the Baroda Oantonment had been destroyed or partly
damaged by the unprecedented floods in 1927, and that most of the newly
reconstructed houses have been built with the help of loans from the Flood
Relief Fund to be repaid by monthly instalments?

(b) Are Government aware that, out of the total civil population of 2,456
in the Baroda Cantonment, there are nearly 2,000 people who belong to the
working and depressed classes, living from hand to mouth, and who have

not been able to resuscitate themselves from the heavy losses sustained on
account of the floods?

Mr. G. M, Young: (a) Government are aware that considerable damage
was done by the floods, but they understand that the total number of
houses affected was about 450, most of which were huts. In order to
afford relief to the sufferers, a relief fund was opened. In addition to the
amount contributed by the public, Government sanctioned a grant of
Rs. 10,000. The money collected was distributed to the sufferers by the
Relief Fund Committee, and recoveries were effected only from those who
could afford to repay-

(b) Government have not been so informed, but if the Honourable
Member desires, I will make inquiries.

RETRENCHMENT OF EXPENDITURE IN BARODA CANTONMENT IN LTEU OF
iNcrREASED House Tax.

014. *Mr. Jamnadas M. Mehta: (a) Are Government awsre that,
in the Baroda Cantonment, the present income from house-tax is Re. 2,542
and that it will be increased to Rs. 4,449 if the new rate of 7 per cent. is
levied, that is to say, that there will be an increase of Rs. 1,807°?
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(b) Are Government prepared to inquire whether the amount of
Rs. 1,907 cannot be made good by effecting retrenchment in the expendi-
ture at present inourred?

Mr. G, M. Young: (a) The only figure in the Honourable Member's
-question which I am in a position to check is Rs. 2,642, which should be
Rs. 2,847,

(b) I am informed that proposals for retrenchment are already under
consideration.,

Hice Taxes 1N Baropa CANTONMENT AS OOMPARED WITH OTHER
CANTONMENTS.

915. *Mr, Jamnadas M. Mehta: Is it a fact that, in the Canton-
‘ments of Ahmedabad, Poona, Kirkee and Belgaum, house-tax at 4 per cent.
is charged, and that in Mhow a general rate of 7 per cent. per annum is
imposed on houses, buildings, and lands within the limits of the Bazaar, and
that there is no conservancy-tax levied at Mhow in addition to house-tax?
If so, are Government prepared to inquire why the house-tax in the
Barodn Cantonment should be raised from 4 to 7 per cent.?

Mr. G. M. Young: Government have no information. I have already
promised to make the inquiry suggested in the last part of thie question.

ADMINISTRATION EXPENSES OF BARODA CANTONMENT.

916. *Mr. Jamnadas M. Mehta: Are Government aware that
since the separation of judicial and executive functions in May, 1024, the
average annual expenditure, including service contribution to provident
fund and sall other incidental office miscellanecus expenses, on general ad-
‘ministration and collection of taxes in the Cantonment of Baroda, is
Rs. 6,698, out of the average annual receipt of Rs. 16,910 fyom local
sources, excluding grant-in-aid from the Government of India?

Mr, G. M, Young: I would refer the Honourable Member to my answer
to his question No. 268 dated the 21st March 1927. The figure Rs. 6,698
in the present question should be Rs. 5,878, and the figure Rs: 16,910
should be Rs. 18,781.

CosTt oF ADMINISTRATIVE OFFICE ESTABLISHMENT OF BARODA CANTONMENT.

917. *Mr, Jamnadas M. Mehta: Is it s fact that the office estab-
lishment of the Baroda Cantonment for the purposes of genera] administra-
tion and collection of taxes, has one Head Clerk 6n Rs. 150 per mensem,
one Tax Collector on Rs. 100 per mensem, and one Cashier on Rs. 50 per
mensem for the administration and management of the Cantonment,
which has an annual local income of Re. 18,910, and with a civil popula-
tion of 2,455?

Mr. G. M. Young: The information conveved in the question is
approximately correct. except that, as T have already stated, the figure
Rs. 16,910 should be Rs. 18,781. : .



1518 LEGISLATIVE ASSEMBLY, [5ta Mar. 1920.

SAVING EFFECTED BY NEW DRAINAGE WORE IN BarRODA CANTONMENT.

918. *Mr. Jamnadas M. Mehta: (a) Are Government aware, that in
the Baroda Cantonment, new drainage works have been executed since
1926-27 at a cost of Rs. 8,800, and that cesspools and washing places have
been connected with the new and old open surface drains within the
bazaar limits, so as to allow sewage and waste water to flow into the

adjoining river through these drains instead of being removed in bullock
water carts? '

(b) Are Government aware that, owing to the working of the new

scheme of drainage, there will be an annusl saving of Rs. 8,281 out of
Rs. 4,721 incurred at present?

- Mr. G. M. Young: (a) Yes.

(b) Government will be very glad if the Honourable Member's estimate
proves correct.

INCOME AND EXPENDITURE OF BUNGALOWS SUB-LET BY (GOVERNMENT TO
MiLrTARY OFFICERS IN PooNa.

919. *Mr. Jamnadas M. Mehta: (2) Will Government be pleased to
state what loss they suffer by renting bungalows in Poona under the House
Accommodation Act and sub-letting them to military officers?

"(b) Will Government be pleased to place on the table a detailed state-
ment of income and expenditure of such bungalows, including, collection and
aspproximate charges up to any latest date available?

{c) Have Government purchased any bungalows in Poona for the use
of military officers and their messes, ete., during the last five years? If
so, will they be pleased to place on the table a detailed statement of
income and expenditure of such bungalows including cost of upkeep up
to any latest date available? '

Mr. G. M. Young: I am making an inquiry, and will inform the Hon-
ourable Member when I get the reply.

ArPoINTMENT OF ARMY CONTEACTORS FQR NEW UNITS OoF BRrIiTisH TROOPS
.. . - ABBIWING IN INDIA. - '
920. *Mr. Jamnadas M, Mehta: (a) Will Government be pleased te
gtnte whether the present syndicate of Army Contractors is formed for
the benefit of those contractors, who have already become shsreholders?
(b) What is the procedure to enlist new shareholders? _
(¢} How many fresh applications in order to join this syndioate
wera refused? .. . . e
- (dy How many new units of British -infamtry, - British eavslry, eto.,
have arrived in India from overseas in 1928 and how many are expected
this year? - . - - R PPN R e
(¢) How were the contracts for them given, and how will they ¥e given?

() Is it a fact that those contractors who have already got contracts
of ong or,mare units, mopopolise guch new contracts?

(9) Will Government be pleased to place kst of-the present contsactors
with their units on the table?
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(h) What is the procedure for the likely contractors to adopt to secure
contracts at least of the new units coming into India?

Mr. G. M. Young: (a) No, Bir. The object of the present system is the
benefit of the troops.

(b) To become a shareholder, a person must obtain a contract- Shares
are then allotted to him according to the size of his contract.

(¢) I am informed that, up to date, 16 persons, who had no contracts
with units, applied to become shareholders and were refused.

(d) Ome British Cavalry regiment, one Brigade of Royal Artillery, and
4 British Infantry regiments arrived in India in 1928. A similar number
is expected to arrive in 1929.

(¢) Unit commanders select their own contractors from the approved
list of contractors.

(f) and (g). No, Sir. )
(h) They should apply to the Commanding. Gffwers- .

GENERAL FUDGET—GENERAL DISCUSSION—contd,

Mr. President: The House will now resume general discussion of the
budget.

Sir Victor Sassoor (Bombay Millowners' Association: Indian Com-
merce): Mr. President, a Finance Member, in his first budget speech,
cannot help but be greatly influenced bty the views of his department. That
is only natural and only right, for any Finance Member, however able, who
congidered that he could sum up correctly the situation in the country
against all technical advice, after a couple of months’ stay, would be
‘bound, sooner or later, to come to grief. I cannot but admire the speech
of the Honourable the Finance Member, which was of that rarely heard
‘type, a speech stimulating earnest thought, whatever views or convictions
might be held by his readers, whether in this House or among the larger
public outside, for though some of us might disagree with the amount
-of emphasis which he laid in certain directions, my Honourable friend
has been wise enough to qualify his statements and to show that he still
has an open mind, that he has not yet come to any settled conviction,
and that he is not prepared to take any definite line of distinctly new
policy until he bas studied the subject in all its aspects, and I would like
to defy anv man, whatever his views or his politics, to criticise this sfand-
point, that is the standpoint taken up by the Finance Member, and to
say in what better way he would have behaved should he have been in
the position of taking up an important portfolio like that of the Finance
Department in an entirely new country. Where I do think I gee the
hand of my Honourable friend is in the note of nbeolute sincerity which
ran through his entire speech, in the way in which he not only desired,
but I think did succeed in giving us, to use his own words, ‘“‘a plain
unvarnished statement of facts’’. I have read and re:read that speech
several times during the long journey between Bomtay and Delhi, which
I have had to make since we listened to it on the 28th of February last, and
T must congratulate my Honourable friend on the frankness of his state-
ment and on the obvious lack of mental reservation on any point, and
I think it is this sincerity and the feeling that there is no attempt to
hide anything so as to make the Government point of view more plausible
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which will, if anything, make my friend’s task, which will be by no means
an easy one, less arduous, when he is dealing with this House during his
term of office.

I propose now, Sir, during the short time at my dispossl, to toueh
on one or two points on which I may not have an opportunity of speaking
‘during the cuts. As regards the subject of the loan policy of the Govern-
ment of India, whieh was referred to by my Honourable friend Sir
Purshotamdas Thakurdas, the group to which I have the honour to belong
has -asked me to table a cut, to enable us to have a full discussion on
this most important point, and so I propose to postpone any remarks which
I shall have to make on this vital question to another day. . . . . . .

8ir Purshotamdas Thakurdas (Indian Merchants' Chamber: Indian
Commerce): Are you sure you will reach it?

Sir Victor Sassoon: I understand we are likely to reach that cut next
Tuesday.

There is one thing on which I must dilate today, as it concerns my
constituency very closely, and that is the absence of provision for the
establishment of extra Trade Commissioners in Mombasa, Alexandria and
Durban, as was recommended by the Trade Commission. The textile
industry, Sir, is in the position of a hungry child needing the fostering
care of a fond mother; whereas the Government, I regret to say, has
adopted the grudging unsympathetic attitude of a step-mother, querulous
when her attention is drawn to the fact that there is another child in
the family requiring nourishment. The policy of the Government has
hitherto been to wait till the cries of the infant rouse the neighbours and
then to give the unfortunate baby a sedative.  The opiate has usually
been administrated in the form of recommendations of a committee or a
board, whose terms of reference have been sufficiently restricted to prevent
them from voicing anything likely to involve a drastic reversal of Government
policy. But somehow, in the case of the mill industry, there appears
to have been a disinelination even to give the opiate unless the neighbours
are roused again ky renewed clamour. Honourable Members will re-
member that Government only adopted a very small part of the very
inadequate recommendations of the Tariff Board after an intensive
campaign had been started by the textile trade. They will remember that
one of the recommendations adopted was for the despatch of a trade
Mission. Now, this Mission has been scnt, this Mission has reported.
The Report of this Mission shou'd by now have been read by the Govern-
ment, as it has been read by other parties, who are interested in tho
subject. Tt should have been, by this time, considered and its recom-
mendations appreciated, and the suggestion that Trade Commissioners he
established at the places I have already mentioned, we should have
thought, would have been put into force.  Yet even this small sop
appears to have been withheld until I suppose we get further clamour
and further agitation. I fully appreciate that, in the past Government had
little to fear from the complaints of the textile industry. During its
prosperous years—and here let me say that, inspite of the very large
dividends that were psid during that period, the average net profit paid
on the sums invested in the industry over ten years only comes to the
reasonable figure of 8 per cent.—during that period, there was a certain
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amount of, shall I say, natural human envy on the part of other parts
‘of India, and this could be counted on to view sny demands made by the
industry with u certain smount of captious criticism. But today the
gituation has undergone a great change. The really parlous state of the
mills in Bombay has altered the views of public opinion generally through-
out the country, and I warn the Government that they will be faced
with strong political opposition, if they continue to allow India’s premier
industry to bleed slowly to death without raising a finger. It is no use
putting us off with platitudes. If I may renew the simile which I have
already used, the most impassioned orator will not be able to stop the
cries of a hungry baby by making fervid speeches to it. There is only
one thing which will still the ories of that baby, and that is to give it
something to eat. So, I warn Government that the repetition of delight-
ful and charming platitudes will not still our cries. It may be that my
successor from the Millowners' Association at the BSimla session will
succeed in obtaining some practical help from the Government, and I
sincerely trust that he will have more success than I have been able to
show during the two years that I have been in this particular Assembly.
I trust that that will be the case from the Government's point of view.
because I can assure my Honourable friends on the Treasury Benches that,
should such not be the case, they will be painfully reminded of the
hackneyed text on whips and scorpions.

Sir, to come to another point. We are all in this Assembly agreed that
the Government should take up productive enterprise, but I think we are
equally agreed that there should be some limitation of the kind of pro-
duotive enterprise which the Government should take up. (An Honour-
able Member: ‘‘Hear, hear'”.) The particular kind of productive enter-
prise that T for one would not like to see developed is that of the products
of jail labour, which compete with the products of the ordinarv manufac-
turcr of this country. I have in my hand here a telegram asking that
I should put before Government the fact that the Jail at Insein in Burma
has been canvassing for the supply of boots for the police in the various
provinces of India, and 1 am only too glad to give voice to this complaint
and to ask Government not to hurt the already very hardly pressed boot
manufacturing industry of this country by allowing this jail to canvass for
orders all over India.

I now propose to draw the attention of the Flouse to u point which I
referred to last year. It will be noticed in paragraph 8 of my Honourable
friend’s speech that he points out that the revenue from income-taxes is
reduced by Rs. 50 lskhs, due to refunds consequent on the result of legal
decisions.  As I said last year, the powers that Government have for
calling for payment of taxes pending appeals, were in the past very sparing-
Iy used, and never in the case of respectable individuals and firms. Just
lately, however, thoc Department has heen using their powers to call for
payment from anybody and everybody, pending the result of appeal to the
High Court. When a citizen wins his case, he is entitled to his money
back, but he can only get interest at the sweet pleasure of the Depart-
ment. In fairness to the Department, T want to say that T know of no
cnse where it refused to pay interest or has refused to reimburse the as-
sessee the actual amount of interest that he has paid. But what is the
resulb of the transaction from the point of view of the State? Let us
assume, Sir, that you have been essessed for income and super-tax in a
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manner that you do not consider justified, and you appeal to the High
Court in the matter. - You are called upon to pay the amount, pending the
result of that appeal. You, Bir, as a prudent men, do not keep your
surplus savings buried in the garden, but invest them in safe securties
and probably partly in Government paper. You therefore have to go to
your bank and borrow the amount on such securities to make this pay-
ment.  You will have to pay today 8 per cent. if your credit and your
securities are of the highest order, otherwise, you may have to pay more,
Let us assume that your judgment is correct and that you win your case
against the Government. The State will repay you the interest which
you have expended, which may be 8 per cent. or may even be 9 per cent. In
other words, the Btate has been borrowing from you at 8 or 4 per cent.
-more than it would have done if it had issued treasury bills. Let us sup-
pose that you have, in your anxiety to spare the State this loss, offered
to put up a banker’s guarantee, or offered to put up securities approved by
Government,—even Government paper. Yet, you will find that the De-
partment will refuse to take this security or this guarantee, and will insist
on cash. It has always been very difficult for me to understand this
attitude of this Department of the Government. It is difficult to under-
stand what underlying motives the Department may have for such action.
It is true that the item under Income-tax was swollen to this extent in the
" previous year and may have so helped the former Finance Member to
balance his budget when the question of the remission of the provincial
contributions was in the forefront, and when hé was laying hands on every
rupee of revenue he could find. But the final result has only been to
make the task of the present Finance Member more difficult.

I can only tell the House that some of the assessments made were
based on such frivolous contentions as to result in their dismissal with the
most caustic comments from the Bench, and the eventual loss to the State,
in the form of extra interest and in the form of law costs, must have
amounted to an appreciable.figure,—an amount which would never have
been incurred if the former Finance Member had set his face firmly against
frivolous and vexatious litigation. Nor need I point out to the Finance
Member, versed as he is in business methods, how much, in addition to
the loss to the State, the assessees’ husiness must have suffered through
dislocation, not only during, but previous to the hearing, for the Depart-
ment does not take things lying down. I have noticed that, if any one
challenges the authority of”that Department by an appeal, he is liable to
be called on to produce all his books, however unnecessary it may appear
even to the trained accountant, and will have to cart them backwards and
forwards every day in order to carry on his usual business and make his
daily and other entries.

Now, Sir, one more word and I have done. I do not think I can allow
this occasion to pass without meking a reference to the question of the
ratio. 'When this House two years ago placed by its vote the definite
alteration of the ratio from 2s. to 1s. 8d.. on the Statute-book, ns far as I
was concerned that chapter in Tndia’s currency policy was closed. T can-
not conceive anv self-respecting country, desirous of keeping its place and
credit among the civilized nations of the world, -changitg its statutory
ratio again in the situation which exists today. That it was & 'mistake to
fix the ratio at 1s. 6d. is as much my convinced opinion today as it was
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#wo years ago. That the country is paying painfully for that mjstake is
to my mind equally true. And though T am not one of those who attri-
bute all the hardships we are going through to the ratio alome, though I
am fully prepared to admit that world conditions have a great share in the
question, there can be no doubt that the currency policy of the Government
has accentuated definitely and seriously the depression that exists. But the
bed having been made, we must lie on it, and trust that our new Finance
Member will temper the wind to the shorn lamb.

Mr. Jamnadas M Mehta (Bombay City: Non-Muhammadan Urban):
Bir, it is not my habit to throw bouquets and I do not congratulate any one
auntil there are definite grounds for doing so.  All the same, 1 welcome
she personal note in the speech of the Honourable the Finance Member,
and willingly scknowledge his earnestness and the eloquence of his senti-
ments. Although he does not owe his office to our suffrage, we shal
mot, on that account, prejudge him, nor shall we blame him for the mis-
takes of the past. We wish him god-speed, and in anything that he
.does for the advancement of the economic interests of the country he wil
have our fullest co-operation. As has been said again and again, he in-
Berits a legacy of doubtful value. The country has been passing through
an economic travail of unprecedented duration and intensity ; there has been
a long and protracted trade depression, which we have not seen for vir-
tually a generation. The purchasing power of the masses and also of the
niiddle classes has undergone a severe shrinkage.  Unemployment is
stalking in the land, leaving in its trail economic distress and social re-
tardution; and I beg of the Honourable the Finance Member not to attri-
bute all that to what are generally called world causes. The world
causes are & handy excuse. In the first instance they save you the trouble
of hard thinking. Secofdly they increase your self-complaisance, and
thirdly they prevent you from making any earnest endeavour to improve
the situation that may have developed. @ The other day, answering a
question regarding the raising of the Imperial Bank rate the Honourable
the Finance Member treated us to an essay on the rise of the Bank rate.
He suid, that Government being the chief currency authority and acting
ar the Central Bank, taking into account the world conditions, thought it
necessary to increase the Bank rate, in spite of the opposition of the Gov-
ernors of the Imperial Bank. I do not think, Bir, the Honourable the
Timance Member has correctly stated the situation. What are the ecir-
cumstances under which a central bank increases its rate >—only to prevent
the export of gold or to econserve its gold resourees.  And the export of
%old takes place only when the Bank rate in one country is lower and the

snk rate in other countries is higher; there is in that case, a danger of
the oxport of gold; and it is because the Bank rate in another countrv is
higher than in India that gold leaves this countrv in order to earn higher
interast.  The Finanee Member knows very well that the Bank rate in
England, before it was raised to 5} per cent. was 44 per cent. and the Bank
rate in thig country was 7 per cent. It is well-known that the exchange
banks will not 'end to the trade, except at one per cent. higher than the
Bank rate.  Therefore the ruling rate in India was 8 per cent. when the
Bank rate in England was 4} per cent. Even if the English rate went
to 5% per cent., can it be contended that, the ruling rate being 8 per cent.
in this country, there will be any gold leaving India in order to earn 5
per cent., losing 8 per cent. here? I do say, Bir, the explanation given
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by the Finance Member, viz., that, acting as the chief currency authority,
takmg into account the rmmng of the Bank rate in England to 5} per cent..

Government raised the Bank rato to 8 per cent, here, thus making the ex-
change bank rate 9 per cent., cannot hold water in view of the fucts that
J have mentioned; and thercfore the real reason for the increase of the
Bank rate still remains to be stated.  Nor is it right to state that, because
Government had expanded curreney against golg and eterling, therefore
any difference is made "with regard to their obligation to trade o -éreate
emergency ourrency. The expansion of eurreney ngainst gold or sterling
‘does not affect the provisions for the creation of emergency currency in
the Indian Currency Act of 1923. No matter what the expunsion agains¢
gold and sterling may have been, the emergeéncy ocurrency provisions of
this Aet bave to be applied if enough trade bills nre going round, and the
test whether emergency currency is necessary, . is not whether there has
‘been nn expansion in due course ngainst gold or sterling, but whether
enough trade bills are going round in the country ageinst which emergency
eurrency should be created.  8ir, I thercfore say that the excuse given
by the Honourable the Finance Member for not having created additional
emergency ourrency before inoreasing the bank rate does not bold water.

You must not blame those who are inclined to think that, when in
opposition to the Governors of the Imperial Bank, you raised the rate, you
did so, partly at any rate, for the maintenance of the rupee cxchange.

Sir, the contents of the budget do not make very cheerful reading, and
the prospects he!d out are even more dreary. Indeed, Sir, the statement
that additional taxation may be necessary has come upon us with pro-
found disappointment, especinlly after the profnise held out by the late
Finance Member that, after his great acts ol financial stntesmanship, sur-
pluses would oceur and reoccur, and that wo might look forward to the
prospect of decrcased taxation. I do not think, Sir, the country will ever
regard it as conceivable that additional taxation is possibie at this stage,
in fuce of the unemplovinent, trade depression and other evils to which I
have made reference.

Sir, the figures of the customs returns are very mtaros{mg They reveal
two things, namely, that rich people are having a nice time at the cost of
ponr people and that the adjustment of prices is in full operation. This
probability was communicated to Government when the ratio was raised,
and Government was warned that the only party that would benefit from
the rnising of exchange would be the importers of luxuries, civil servants
and the bondhclders, That warmng has been borne out, yesr after year,
and it is particularly noticeable in the figures of the budge{'. in this memo-
rondum. You will find that nearly one crore and fitty lakhs of the esti-
mated customs revenue is due to tho expected rise of imports of luxuries
by the richer classes.  You will find that the liquors and the wines and the
ale and the beer are estimated to give n greater income to Government.
Sugar, although the middle class may be using it, is still denied to the
masses, who use jagri. The increase of sugar revenue therefore also indi-
cates that the well-to-do classcs are benefiting at the cost of the poorer
elasses. Income from tobacco is going up higher and higher till, from one
crore and fifty-six lakhs in 1925-26, to-day we have two crores and sixty
Jakhs. The increase over current year teing seventeen ldkhs and fifty
thougand, so that in five years those who indulge in the luxury of smoking
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tubaecco have given Government an additional revenue of one crore, and gob
those luxuries cheaper at the cost of the agriculturists and manufacturers of
this country. Arms and ammunition, artificial silk, articles of food and
drink (which are also luxuries), motor cars, particularly those which are
non-commercial motor cars, silk piecegoods and petrol, all these things
between themselves are estimated to give the Government an additional
revenue of one crore and fifty lakhs. Apart from this, the customs revenue,
which Lo some extent is an index to prosperity of trade and commerce, is
going down, especially when it is remembered that but for the Kathiawar
cordon, even an additional fifty lakhs, would not have been forthcoming,
and customs revenue would have been on the downward grade.

Sir, T have always held that our customs tariff is based on a haphazard
svstem. There is no national poliev behind the customs tariff. except
onlv incidentally. Tevenue is the main thing, and when it is remembered
that. railways and customs between themselves can assist trade dnd com-
nierce to an immense extent it is a matter for regret that no national policy
is pursued in levying rates and customs duties, and everyone will endorse
the demand for scientific tariff, not necessarily with the view to reduce
revenues but with the double object of securing revenue and benefiting
and protecting trade and industries. I do hope that Government will bear
thie in mind.

Other sources of revenue, salt and income-tax, are more or less stag-
nant, and therefore all the revenue-earning sources of Government show
that the new rupee ratio is in operation, and for several years to come ib
will be the same.

T shall now draw the attention of the Finance Member and of the House
to that portion of his Budget speech in which he has explained to us how
eapital expenditure has been met during the last five or six years. We are
all obliged to him for the figures that he has given and for the care and
accuracy with which the situation can now be discussed, but I am afraid,
Sir, that it can hardly be claimed from these figures that the policy which
Government pursued was at all correct or that it should be followed in
future. Quite clearly, the policy that was followed was wrong, I will
take the figures as they are shown. We are told that, in spite of capital
expenditure of 120 crores and forty-nine and three-fourths millions, the
nctual borrowings only came to 12 crores here and thirteen millions sterling
in Fngland. My Honourable friend, Sir Purshotamdas Thakurdas, went
into this question to some extent, but I wish further to analvse it, so that it
iy be clearly realised by the House that there is no room for credit or
grotification in the pursuance of this policy. Converting sterling into
Rupees, the total capital expenditure upto the current year is 187 orores,
or about that, and we are told that, against such a huge capital expenditure
on productive works, Govemment have only borrowed Rupees 29 crores,
thus revealing the great strength of India's financial position. It reveals
nothing of the kind, as I will presently show. In the first instance, it is
misleading to state that we borrowed only 20 crores. We borrowed a
further sum of 91 crores, in the following manner. Cash Certificates 87
crores, Post Officc Savings Bank 193, Depreclation and Reserve Funds
253, Provident Fund surplus 9 crores; all these carry interest and the total
of all these borrowings comes to 91 crores of rupees, and particularly the
interest on Cash Certificates used to be at one time 6 per cent. compound.
I do not see how anybody can congratulate the country, on our small

]
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bhorrowings when we are secretly borrowing—I say secretly because the
Jayman does not understand these matters—nearly 100 crores in five years,
scmetinies sl a higher rate than we pay for our public lonns. Any way,
whatever the interest, an additional 91 crores of rupees have been borrowed
during the last five or gix years, as admitted in the speech of the Honourable
the Finance Member, as against the claim made that we borrowed publicly
only 29 orores. That is not all. The rest of the capital expenditure was
financed in a manner which I hope will not be repeated hereafter, How
was it done? .

Revenue surplus . e . ++ 12 crores.
Reduetion of cash balances .. .. R 7 S
Gain by exchamge .. .- . . L}
Reduction of debt .. . . 2 N
Qther appropeistion from reven .o e 3 "

Now, Bir, by whatever name you csll this total of about 87 erores, the fast
remaoins that, in five or six years, all this has been taken out of the current
revenues. That means that, if you take out of oonsideration the ocash
balunces of years previous to 1928, you have 47 crores which were taken
out of the taxpayer in the last five years with a view to finance capital ex-
penditure of a productive nature. I should like the Honourable the Finance
Member to tell me whether, for a capital expenditure of a productive nature,
¥ou are justified in raising taxation in excess of your requirements to the
extent of nearly 47 crores in five years especially when we are all erying for
cheaper salt and the one-pice post ecard. To our ery, you simply say:
*‘Oh! it is not possible”’. When we ask for a reduction of salt tax, we are
told it is unthinkable. When we ask for any reduction or relief in tax-
ation, we are simply laughed at, and yet, on their own admission, Govern-
ment have spent in the last five years a sum of 67 erores out of the revenue
in one way or another for financing capital expenditure of a productive
charaeter. I only make one exception, that is for a moderate reduction of
unproductive debt. Ishould take out of revenue for this purpose a renson-
able amount annually, but all the rest T would regard as having been tuken
out of the pocket of the taxpayer without any necessity. Four years ago
there was a dobate in this House, and I quoted from a distinguished eco-
nomic writer, instancing the case of railways, that it was wholly unneces-
sary to repay the loans on railways and that they should be renewed cach
time they mature, so long 08 the railways are a paying proposition.

Mr. K, Ahmed (Rajshahi Division: Muhammadan Rural): How can you
blame the present Finance Member for that?

Mr. Jamnadas M, Mehta: T am simply portraying what has happenad,
1 beg of the Honourable the Finance Member not to take any credit for
financing productive capital expenditure out of revenue. Our demand for
the one-pice post card could have been met, the poor agriculturiste and
the masses of the population of this country who are ground down under
the burden of taxation, could have got some relief, if Government were
not financing their capital expenditure of a productive nature out of current
revenues, and thereby maintaining taxation at this level. Therefore I sub-
mit, with all earnestness, to the Honourable the Finance Member that this
agpect of the question should receive his keenest dttention in the next

few years.
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M. K. Ahmed: What about the earnestness of your Leader?

Mr. Jamnadas M, Mehta: The Honourable the Finance Member wants
1o review the scheme of reduction and avoidance of debt. I do hope that
it will not be a mere departmental review. I urge that representatives
fromi this side of the House should be associated with that review, and
ihat only an agreed plan for reduction and avoidance of debt should be
lsunched forth in future. Otherwise taxation will be maintained at a
higher level without any justification. The canons of taxation demand
that vou shall not take from the public a single pie more than is necessary
for carrving on the administration of the country.

Sir, the Honourable the Finance Member's speech could be divided into
two parts: the one about the ordinary yearly financial situation, as it is
revealed in the budget, the other, sbout the lines of policy. 1 have not
much to say about the first. 1 hope the Honourable the Finance Member
has not finally made up his mind on the second. His observations on
policy are welcome, ns being indicative of the direction in which his mind
is working, They give us an inkling as to what he is thinking, but I urge
thut he will keep an open mind on all these questions and not regard
them ns settled questions of policy from which no departure is permissible.
For instance, he waxed eloquent in eleven solid paragraphs about the virtues
of foreign borrowing, and he has-advised us that, for.the industrial and
agricultural prosperity of this country and for raising the standard of life
of its people, foreign borrowing is necessary, and further that, when he
comes forward with a proposal for foreign: borrowing, we should support
him without being swayed by political prejudices. I think the Honourable
the Finance Member would like to have our views in the matter. The
foreign borrowing of India is not on the same footing as the foreign borrow-
ing of Japan or America. If Japan pays 6 per cent. on her foreign borrow-
ings, or if America puys & per cent. on her foreign borrowing, we will be
most willing to pay a quarter per cent. more if we can get money on the
same terms and conditions as Japan or America. My Honourabie friend
ssys that India is o privileged borrower; I deny that, and say that on the
contrary, England. is the privileged lender. What England gets for perhaps
one per cent. reduction in interest is the entire comtrol of the concerns
which are to be financed. Japsn or America will not allow the English
financiers to touch her concerns, for which money is borrowed. Japan will
not mortgage her future for a loan, nor would America do so. When the
English capitalist lends money to Indis, he dees not merely charge interest,
but most of the materials and the srticles that are necessary for building
and maintaining railways in India have been and are still being purchased
from the British manufacturer. British Engineers and British administra-
tors ‘are in charge of the railways and other concerns for which money is
borrowed from England. The British civilians will gee that these concerns
get on verv well, the British soldier will see that, until all the loans are
repaid, he will not leave India; he will further see thatl, if anv portion
of the capital or interest remains unpaid, the Indian peasant and the
Indinn merchant will pay it out of his blood, if necessary. T do not. think
there is any country in the world which will exchange its position for the so-
enlled privileged position of India. Nor are the instances of history to be
faepntten.  As soon as the bondholder enters at the door, freedoin flies from
the window. In the early eighties it was the bondholder who occupied
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Egypt. It is the bondholder who still retains it, and it is the same tond-
holder who will not leave it until he is actually driven out by foree of arms.

The Egyptian people are reduced to the position of n subject race, all
§2 Noow due to the foreign bondholders. Therefore, when we sing the
© 77 virtues of a foreign loan, we should not forget that there is
snother and a more sombre side of it, viz., the liberty of the human 1ace,
the liberty of the subject nations and the liberty of those people who
borrow from the British capitalists and others. Ask the Chinese, ask the
Afghuns if they would like to exchange their position for ours. Even in
their present distracted condition, T win sure the Afghans would not like
to exchange their lot with those who like us are under the heels of bond.
holders. Tt is because of their dangerous repercussions that we view foreign
loans with suspicion, and T hope the Honourable the Finance Member,
-even if there is some delay in our economic advance, will not resort to
foreign lonns unless, as a last resort, and will not regard them by any
means as ereditable to this country.

Mr. K. Ahmed: If the Indians can pn.;' themselves: that is what the
Honourable the Finance Member purported to have said.

Mr. Jamnadag M. Mehta: In this conneetion, Sir, 1 am afraid the
Honourable the Finance Member has almost coppmitted himself—I hope
he has not—to the theory that there it immense hoarded wealth in this
country or that hoarding is still going on. It is a long and controversial
question, 8ir, and T hope he will not make up his mind simply beeause thae
import of treasurc has hoen going up for sometime.

Then, Sir, we find that the militury expenditure shows no sign of going
down.  We are told Ra. 55 crores a year must be maintained in the interests
of what is called mechanisation. We read the other day in the papers
that such mechanisation was carried out in England, but that expenditure
was reduced by 4 millions. T do not see why our expenditure should ocon-
tinue to be higher, simply because of mechanisation. Nor must we forget
that it is not Rs. 55 crores alone which this country has to pay for its Aray.
We find from the statement given at the end of the budget speech that we
have an unproductivé debt of Rs. 170 crores. Almost the whole of it is
due to war and militarv expenditure. If vou caleulate the imtereat on
Rs. 170 crores nt n very modernte rate, it will come to nearly Re. 7 crores.
Besides that, the loss on strategic railways has now come to nearly Re. 2
crores ; 80 that we are not paying Rs. 55 crores only, there is, besides. semi-
military expenditure incurred on the frontier, ete.. so that, in nddition to
these Rs. 55 crores, it can be safely assumed that Rs. 10 crores of further
military expenditure is being incurred. And when you remember that every
rupee is now 18d. worth in gold, Sir, this country is paying something like 62
millione as against 40 milliona which are shown as our military expendi-
ture. Thus in goods and services, in actual hard work, which the people
of this country have to do, we are paying for the military expenditure a
far far bigger amount than appears on the surface. The dream of the
Inchcape Committee of Rs. 50 crores of military expenditure has vanished
into thin air, and even with an 18d. rupee. it cannot be challenged that
today we are paying something over Rs. 85 crores and not Rs. 55 crores.
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When vou take into account the fact that, out of a revenue of Is. 132
crores, we have to pay HRs. 65 crores for the military burden, pearly 50
per cent. of the income of the Central Government to be devoted to the
Army from which the sons of the soil. are excluded, cortainly it docs no
«redit to the Government. "In the Air Force, Sir, there ure about 200
-officers, and, so far ns I know, not a single one is an Indian. Yet we are
asked by the Honourable the Finance Member not to allow our views to
be coloured by political projudices. T wm afraid, Sir, the Honourable the
Finance Member, when he asks us to give himm a support, unalloyed by
politicnl considerations, is to my mind like Raselus, Prince of Abyssinia,
Yiving in the *“ Happy Valley ' where there wax nothing to disturb him.
The whole of the ndministrative and the economic machine in this country
is swayed by political considerations. #nd it is futile to oxpect us to forget
such a fundamental fact.

There is one more point, Sir, after which T propose to resume my seat.:
XIn nearly 12 different places in his speech the Honourable the Finance
Member talks of the financial strength of this country, of our great credit,
and the intrinsic strength of the rupee exchange; and 1 suppose nothing.
gratifies him so much as that fret. Now, Sir, I have shown alrendy that
this credit is maintained at the cost of grinding taxation of the poor helpless
millions of the people of this country. If T may take an analogy—suppose
a householder starves himself and bhis fumily, dothcs hig wife and children
Sn rags, keeps his children illiterate and also lives in a hovel, but when
the monevlender comes, gives him his interest and capital on demand
even when the payment can be postponed or spread over a larger number of:
years, and even when the moneylender will not be justified in demanding.
it earlier—if you have a family man who will do all that, i.e., starve
himself, his family and children and elothe them in rags and keep them
illiterate and live in & hovel, what will you think of him? His credit with
the moneylender.may be high, but his discredit as a father would be greater..
That is the position of the Government of Indig. Their credit may be grea$,
but their disaredit is greater becsuse the so-called credit is secured only
with the hard - toil, ignorance, nakedness and masary of the people of this.
‘.Dl.l!ltll'\' Yo [ '

I am afraid, Sir, the Honourable the Finance Member has let himself
go on the question of the ratio. He must not forget that the most acute
gontroversy had raged round this question for four or five years, that the
opposition to the new ratio was so great that there is hardly any parallel
40 it in recent years. The method by which the ratio was systematically
raised in revealed in those telegrams in Appendix 98 to the Report of the
Hilton Young Commission on Indian Currency and Finance. Those
wmethods shed no credit on the Government that adopted them. The
methods that were adopted for carrving the 18d. ratio in thisx House were
even more ignoble. I propose to disclose. on the Finunce Bill the methods
which were adopted for placing the new ratio on the Statute-book. Fven
mow T can say what these methods were—even public women were used as
instruments for the purpose of gotting votes for it in this House, Sir.
(Bhame.) T am prepared to substantinte that either the Government of
ihe day or their agents or their supporters did not hesitate to utilise such
Qisgraceful methods for the purpoge of carrying the ratio in this House and
p]acmg it on the Statute-book. Public women were made instruments for
eecuring votes. When the methods which were followed will be made
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public they will stagger all civilized countries. When the public know that
the decision was wrung in this barbarous manner, that they were stabbed
in the back, they will be shocked. And when trade depression and the
consequent suffering are being seen everywhere, the Honourable the Finance
Member mocks the agony of those who are shrieking on account of the pain.
I hope, Sir, he will realise that it would have been better if he had not
delivered himself with that thoroughness and fulness on the exchange ques-
tion. If he had merely said, -€ir, that the. ratio question was now a closed
chapter and that there was not any particular advantage in reopening it,
we could have understood that. There may be difference of opinion as to
whether the exchange ratio should now be altered or not; but to mock the
agony of those who are suffering wds something we hnd not expected.

Sir, one word more and 1 have done, the future is on the lap of the-
gods, but additional taxatiom is not a thing which we can contemplate with
equanimity. 8o long as the financial poliey remnains what it is, the borrow-
ings of the Government will become increasingly difficult and the cupacity
of the public to finance Government will continue to be weak. What is
more, even the various sources of revenue will continue to be either stag-
nant or will deteriorate. At that time, the omly source from which Gov-
ernment could get assistance for making their budget balunce will be re-
trenchment. Retrenchment is the only method, and if the recommendations
of the Inchcape Committee are even now honestly carried out, Government.
will have no cause to fedr a deficit budget and we ean go on reducing taxatiog
snd balancing our budget, in spite of the adverse times through whmh we.
are passing.

Mauivi Muhammad Yakab (Rohilkund and Kumaon Divisions:
Mubhammadan Rural): Sir, I sympathise with the Honourable the Fms.nob &
Member that his first budget should be a deficit budget for no fauld:
on his part. However, the way in which he hag balanced his budget;
and the candid manner in ‘which he has placed the budget before the'
House, are deserving of our full appreciation. 8ir, I entirely ngrae wibh:
my Honourable friend Mr. Kelkar that the time nilowed for the
of the budget in the House is insufficient, and we always find that nob
more than one or two Demands are discussed when the-time is finished
and the guillotine is applied, and in this way many an impertant questiom
remains \pdiscussed. Even in the Provincial Councils we find that the.
time allowed for the discussion of the budget is greater than we haves
got here in this House. 1 would therefore also suggest that more time
should be allotted for the disoussion of the budget than at present; but.
at the same time I think that we ourselves are alsp to a certain extensd,
responsible for the manner in which the budget is discusscd in this House.-
It ®onourable Members could, by private understanding, arrange their
speakers on each Demand, T think more items would be disposed ot
during the short time at our disposal.

Sir, India has lately been greatly disturbed by the unfortunate events
in Afghanistan. The disastrous eruption on the northern frontier of India
is no doubt capable of producing some shaking in this country; but the
wise nnd etatesmanlike policy cof neutrality declared by the Government
of Indin has greatly relieved the position, and T take this opportunity to.
congratulate His Fxcellency Tord Trwin for the etatesmanlike manner i
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which he has steered the vessel of the country in this stormy weather.
I hope the Government of India will stick to this policy as regards the
affairg in Afghanistan and will keep itself aloof from doing any act which
may involve the Government in a most disastrous and ruinous war which-
would lead the country to financial bankruptey.

Sir, the interest of this House in the budget is only an academic one.
In the firet place, it is only u very small portion of the entire expenditure
which is votable, and that too becomes simply a farce on account of the
power of veto vested in the Governor General. Even small sums, which
in faet ure not necessary for carrying on the King's Government, are
restored under this power. Any extension of reforms which will not
give a reul power over the pursg of the country 1o the representatives:
of the people will have no value. And if in the words of Hig Excellency
Lord Irwin, “‘the declaration of 1917 stands and will stand for all time
as the solemn pledge of the British people to do all that can be done
by one people to assist another to attain full national and political
stature’’, and that pledge is not in any way dishonoured, then the
naxt instalment of reforms must give more extensive and more rcal power
over the purse to this House than it possesses at present. This is the
standard by which the people of Indiz will judge ‘the honesty and the good-
will of the British Government and the solemnity of their pledge to- the
people of this country.

The remission-of provincial contributions was ‘hailed throughout the
whole country, and 1 hope and irust that, in his anxiety to fill the gap
oaused by the remission, the Honourable the ‘Finance :Member will. not
go to the length of levying new taxation on fhe country or take the
stigrai of re-establishing the provincial contributions.

" Comifig to the items of expenditure, it is a matter of great pleasure
to me that 'n liberal contribution of 15 lakhs has been made towards the-
Benares Hindu University. That institution has been asking for help for-
many years and I take this oppottunity to congratulate my csteemed
friend Pandit Madan Mohan 'Malaviys ‘on’ the success of his efforts. But
it has caused ‘me ‘and the entire Moslem commumty great disappointment.
that the claims and the needs of Aligath Muslim University were over-
looked on this occasion. For several years have I been impressing upom
the Government the extreme need of helping this institution, and the
programm: which has been pleed in the hands of Government will in-
dicate the extent of the disappeimtment given to the Mussnlmans on this
occasion. Probably this is a result of that policy of theirs. In the words
of my Honourable friend Mr. Coatman ‘‘No Mussalman of political stand-
ing joined the movement for boyaotting the Simon Commission’’. 1 hope
this attitude of Government will serve ss a warning to my community.
Other educational institutions which deserve some oconsideration at the
hands of the Government of India sre the Anglo-Arabie College at Delhi
and the Titbia College. The former is & very old educational institution
of Delbi, which has rendered great service and produced eminent secholars
of All-India fame, like the late Sir Syad Ahmed Khan, Shamsulolama
Maulvi Zokaullah, Maulvi Muhammad Huseein Azad and many others.
This College now gives education up to the intermediate standerd, but
it has been decided to raise it to the status of a degree college from-
April aext. Last year I placed n short hisbory and the programme of this-
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Iinstitution in the hands of the Honourable the Home Member. The Tibbia
LCollege ut Delhi is an mstitution of great value and utility ; it is probably
the only institution in India which combines in its carriculum the Fnglish,
Unani and Ayurvedic systems of the science of medicine: and where
depurtinent of rescurch also hns lately been established. I hope and
trust thut the claims of thesc institutions will receive due consideration
next veur. Sinee the time that Delbi has ngain been converted into the
“Capital of Indin, its population has immensely incrensed, and the Joeal
municipality is incapable of meeting al] the expenditure which is required
.y lmprove the sanitation and the hygienie conditions of the city. Some
of the urens like the Karaul Bugh stand in urgent need of improving the
aethads of water-supply, and 1 understand that the Delhj Municipality
has been pressing its claims for many years. The manner in which
anedicul nid is provided for the people of this ancient as well as modern
“Capitul of India is simply scandalous. There is only one hospital for the
peopie of the whole of the City, known as the Civil Hospital. This is
sthe dirtiest hospital that I have ever seen in Indin. It ig located at a
pluce where it is impossible for the patients to have any rest
Mr. Jamnadas M. Mehta: But the building is good.

Maulvi Muhammad Yakub: The building is as bad as it cun possibly
be. " No private wards worth the name are provided .

The Revd. J. O. Ohatterjee (Nominated: Indian Christians): A new
Jhospital has already been sanctioned. :

Maulvi Mubamma¢ Yakub: 1 am going to mention it. No private
warda, worth the name, for decent well-to-do patients are provided in
-this hospital; it is really surprising how the medical authorities in Delhi
«dén do any work at all. The present Chief Commissioner, Sir John
Thompson und the present medical officer, Colonel Reinhold are fully
-alive to these facts and both of them are taking a keen interest in improv-
.ing the conditions, and it is a matter of gome relief thut, in the present.
‘budget, some provision hus been made to meet these urgent needs of
sthe city. In concluding my remarks I would .only urge upon the Finance
Momber, who has sterted his work with good wishes from ull sides of the
House, that he should earry on the impostang duties of hig office in such
a manner as will always carry with him the good wishes and support of
the representatives of the country in this House.

Mr. R. K. Shanmukham Ohetty (Salem and Coimbatore oum North:
‘Arcot: Non-Muhammadan Rural): Mr. President, in the concluding por-
‘tion of the budget statement the Honourable Finance Member has
appenled for good-will on the part of Honourable Members on this side
of the House in the great and responsible task of managing the finances
of this countrv. Fromn the tonor and tone of the speeches tp which h_e
“has listened o far, I am sure he will by now ke convinced that his
appenl has not been in vain. More than one Member has referred to
the nature of the budget statement, and especially commented upon the
frankness of the speech of the Honourable Finance Member. In his own
words, the Honourable Member has sought to disguise none of the dlfﬁ-
cultics and exaggerate none of .the favoursble features; e}nd I would l!lm
to join my Honourable friends on this side of the House in congratulating
Him on his able statement. Though in the whole of his speech there is
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-a tone of subdued optimism, there is not wanting evidence that the Honour-
able Member is fully alive to the realities of the financial situation in
this country. It has been remarked by some one that a financial state-
ment is at ones n report, an estimate, and u proposal,—a report of tne
past year, an estimate of the present, and a proposal for the future. In
po far ne the statement of the Honournble Member is a report of the
past and an estimate of the present, hig task, in presenting that report
and in giving thal estimate, is simply that of reviewing the work left by
his predecessor. Our tusk and his task this yenr is more to examine the
heritage left to us by SirBasil Blackett and to take stock of the financial
assefs and liabilities. of our country. In his last budget speech, Sir Basil
Blackott expressed n note of personal regret, and at the same time he
prophesied that it would fall to the lot of his successor to inaugurnte
those meussures of recadjustment nnd remission of burdens of taxntion,
weleome a'ike to the tax.gatherer and the tax-payer. But, Sir, alrendy
the financial statement to which we listened the other day has proved that
the prophecv of Sir Basil Blackett has failed to fructify. My Honournble
friend, the Finance Member, far from being enabled to turn his attention
to tho welcome question of remission of taxation, has been compelled seri-
ously to consider the possibility of imposing fresh taxation on the country.
He has made no secret of the matter. As he himself expressed it, he said
““T wish to leave Honourable Members in no misapprehension in this
matter, 1f additional taxation proves to be necessarv in the following vear
the need will have to be boldlv faced.’' These, Sir. are.ominous words,
ominous rlike to him who uttered and to those who listened tn them.
T only hope and prav that it mav not be necessarv ultimately for tha
Honourable Member to take upon himself this unpleasant task of imposing
fresh burdens.

The Honourable Member hus given ug what he himself hag described
s¢ the true nature of the results of the' budget of 1928:39. The budget,
if it is oarefully examined. ‘does not disclose a surplus of 80 lskhs, nor
does it even leave a deficit of only 75 lakhs, but, according to my oalouln.-
$ion, it would be a deficit of about 114 lakhs. As the Honourable Memtber
bimself pointed out, the budget of 1928:20 has been kenefited by 40 lakhs’
of custome revenue, which really belonged to the previous year, and 65
lakhs of salt revenue which belongs to ‘the succeeding ywar; and in addi-
tion to these two items he has taken from the railwavg a net additionai’
eontribution of 39 lakhs, as a result of the new rule that he has introduced,
and of which he has spoken in his budget speech. The true nature of the
budget of 1028-99 therefore is that it is a budget which discloses a deficit
of 114 lekhs. What of the future? The budget estimate for 1929.30,
if vou {ake into account for the credit of 1920-80, 65 lakhs of salt revenue
which has accrued in the cwrrent vear, will disclose a real deficit of 25
lakhs. To this must be added an uncovered liability of 40 lakhs in the
Post Office Cash Certificates; so that the net result of the budget for
1929-80 will be a deficit of 65 lakhs. My Honourable friend has proposed
to make good this deficit by drawing upon the Revenue Reserve Fund.
8ir. T do nct blame my Honourable friend for drawing upon the Revenue
Reserve Fund. But I would ask Honourable Memberz to remember that
the balnnce that remaing in the Revenue Reserve Fund was constituted
for an entirely different purpose. Honourable Memhbers will remember
that, in the vear 1926-27, the budget disclosed a realised surplus of 282
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lakhs, after giving a special grant of 28 lakhs to Bombay for that year.
The proposal of Sir Basil Blackett was to transfer the whole of the 282 lnkhs
to a special Revenue Reserve Fund, and from that Fund to draw 181
lakhs to make good the deficit due to the remission of provineiul contri-
butions. And the balunee of Rs. 101 lakhs in this Revenue Reserve Fund
was mcant to be a reserve for meeting any temporary deficit that might
be caused by the establishment of the Reserve Bank and the inauguration
of the gold bullion standard; so that the object for which the balance of
the Revenue Reserve Fund was intended to be used by Sir Busil Blackett
is entirely different from the onc for which my Honourable friend has
used it this year. But, as I said, I do not blame him for that. T thought
it would be worthwhile for Honourable Members to realise what exactly
the nature of the Revenue Reserve Fund is.

The budget, Sir, as I snid, discloses a deficit of Rs. 65 lakhs, and
beforc 1985, as a result of international obligations entered into bv the
Government of Indin we ought to be prepared for the disappearance ot
a revenue of Rs. 281 lakhs from opium. Added to this, there iz the
acerued liability of 74 crores of rupees in the Post Office Cash Certi-
ficates. Now, these arc all liabilities which we will have to meet in
the coming years. All hopes of savings from military expenditure ar:
set agide, at lemst for four years to come, baecause, according to the
scheme of the Honouratle the Finance Member a sum of Rs. 33 crores
Ler year is to be set uside for the expenses of the Army, and I would
ssk Honourasble Members to remember the additional element in this
c .ntract between the Finance Dopartment and the Army Depurtment
that, if there is any unexpended portion in u vear, it would not lapse
m that year but womud be carried over to a suspense account to be
used by the Armmy Department in the succeeding year . .. .

The Honourable 8ir George Schuster (Finance Member): I should like
to correct one part of the Honoursble Member's statement. The savinge
are now set aside for three years to come, and not four years.

Mr. R. K. Shanmukham Chetfy: I thought it was four. 8o that i
the next three or four years, when we will be called upon to make Joml
]l these acorued and aocruing liabilities, we must give up all hops of
haviag any savings from the Army Budget. Taking a review of the
future in this light, it certainly causes some concern, and unless thera
15 & substantial incrente in reveinue, accompanied by a substautial
reduction in expenditure, the proapect for the future is gloomy indeed.

If that is the revenue position, the ways and means position causes
no less anxietv. The sources which during the last five years helped
the Finance Member'a predecessor to meet the huge eapital programmes
cn the railwavs have row disapprared. Revenue surpluses have alreacy
given place to revenue deficits. ('ash balance has been reduced fo ite
aheolute minimum. 'T'he item of gain by exchange has 1!|nnppmﬂ_3d
7he Post Office Cash Certificates show n progressive diminution. During
the last five years, with the help of all these extraneous sources, very
huge commitments huve been incurred, and the time Im.g now comn
when the whole policy of capital programme and cxpenditure has to
bo very carefully reviewed. The only available sources to_mect the wuys
snd means budget m future will be the provision that will be mado for
reduction or avoidance of debt and the Depreciation and Reserve Funds
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in the railways. The rest of the money will havé to' be found by
borrowing.  Viewed fiom this light, our ways and means position ix
cortainly not free froai complications,

Sir, 1 would draw the attention of the Honourable the Finance
lember to one particular aspect ui the policy pursued in the matter of
milway capital oxpenditure. During the last five years railway capital
cxpenditure has been incurred from year to year, not on the basis of
v.hat the finances of the country can bear, but upon the basis of the
wnpacity of the railway administrations to spend. On that basis, we
ktave been told, year ufter year, that the Agents of railways have becn
given a free hand to exceed the specified allotment which has been
riade for capital expenditure. I would ask the Honourable Financa
Member just to ponder cver this state of affairs and decide whether the
whole policy does not mow require revision. When the Finance Member
reviews this policy, he will find that he is faced with practical difficult-
ies. When he asks the raitway administrations in future to regulate
their capital expenditure in accordance with the available resources of
the Government of India, he wili be told that the railways have now
so equipped their plants that they are now able fully to spend the
allotment made to them, and f at this moment you ery halt, all the
money that has been spent in iinproving the equipments for enabliny
the railways to spend money on cspital expenditure would be wasted.
That would be a very awkward situation which the Finance Member
will have to face. (

Sir, my Honourable friend, Mr. Jamnadas Mchta, analysed the crue
implications of the statement thav, during the last five years, there hes
‘heen a cnpital expenditure of 120 crores of rupees and £49% million, and
that the net borrowing has been only Rs. 12 crores and £13 millions,
and he said that this is not a matter for congratulation. The usc of
revenue surpluses for capital exrenditure would mean that schemes ct
a beneficial nature have evidently been starved. In this connection T
would invite the Honourable the Finance Member to read the eclasasical
specch of the late Mr, Gokhale, delivered in the old Imperial Legis-
lative Council on the Tth of March 1911, in which he said that the use
«f revenue surpluses for capital expenditure is a short-sighted policy
when money is required for schemes of publie benefit. During the last
five years the rcvenue surplus of 12 crores, sinking fund of 22§ crores
and other appropriations from revenue of 8 crores, altogether 87} crores,
have been taken from current revenues and invested on productive
capital enterprises. Speaking about sinking funds, I would invite the
attention of the Honourable Finance Member to the need for consult-
mng thin House when the time v~mes for revising our whole scheme
for the amortisation of our debt. Honourable Members will remember
that, in accordance with a departmental Resolution of 9th December
1924, provision is made from year to year for sinking fund. When
this scheme was inaugurated, this House was not consulted. Sir Baail
Blackett gave in a budget speech what he considered to be the periods
-during which the various classes of our debts must be amortised. He
suid our war debts must be extinquished in 50 years, our deficits in 25
vears, expenditure incurred on the Delhi capital in 15 yesars, and

enditure incurred on productive enterprises in 80 years. Now, even

it for granted that the basis given by Bir Basil Blackett is right.
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1 maintain that, in actually working it out, a greater amount is appro-
priated from revenues than is necessary. For one thing, in converting
the sterling debt, the whole debt has been converted at lsh. 4d., and
every yvear 1/80th of the excess of capital expenditure over what it
stood at on the Ist April 1928 is added on as provision for sinking fund.
Now, I submit that this is & very crude method. If you wunt to extin-
guish your debt in 80 ycars, the method is not to provide one-eightieth
of your new obligations every yeir, but to provide such & sum which,
when invested at compound inter:st at u certain rate, will in 80 yvears
wipe off the obligations that you have incurred. That is the proper
method to follow, und if our whole scheme is calculated on this basis,
you will find that you do not require Rs. 572 lakbs, which we have set
aside this year for the mwortisation of debt. Agsin, about Rs. 80 lakhe
cvery year, which we get from the reparations, is automatically credited
for reduction or avoidance of debt. 1 am glad that the Honourable the
Iinance Member has foreshadowed a different policy in using these
reparations. He has mentioned that he proposes to utilise the Rs. 30
lakhs from the Dawes' annuities towards meeting the uncovered lia-
Lility of the Post Office (Cash Cersificates. I1f he ig right in utilising the
reparation receipts in this direction, may I not be permitted to say that
the whole of the reparation receypts from year to year must be credited
to revenucs and must be appropriated not for the sinking fund, Lut for
ncn-recurring items every year? I hope, Sir, that the Honourable the
Finance Member will consult this House when the whole policy of
amortising our debt is reviewed.

I would venture to give for his consideration what I consider to be
certain healthy rules which ought {0 be observed in any well-considered
scheme of amortisation of our debt. No provision need be made for
tlie amortisation of productive debt, so long as adequate provision is
made for the depreciation of the assets from the annual receipts of com-
mercial and quasi-commercial departments. The purchase of railways
vnder the annuity system, to which an obligatory sinking fund is
attached, is to be deprecated, aad railways cannot be relieved of the
capital charge on nccount of the cperation of these provisions. The
contracting of compulsory obligations, like the lisbility undertuken by
the Government for tho cancellatica of 5 per cent. rupee loans in case
of depreciation of recurities, should be strictly avoided. From the un-
productive debt the amount spent so far for the total productive capital
linbilities must be deducted and the remaining unproductive debt should
be extinguished in a definite period in accordance with a well considered
glan. Revenue surpluses should not ordinarily be used for reduction or
avoidance of debt, but must be carried on to a revenue reserve fund
which is to be used for meeting temporary deficits and for finnucing
non-recurring expenditure of a beneficial nature. These, Bir, I consider
to be certain helpful rules which 1t would be beneficial for us to follow
in deciding upon a proper policy for amortising our unproductive debt.

T am obliged to the Honourable the Finance Member for giving us
a more correct and n more lucid statement of the debt position of India
than what used to be given by his predecessor. But when I compared
the figures given in this statement with some of the figures referred
to . in the body of the. speech.and .also with the. tables  given by hig
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predeccssor in previous years, I wae absolutely at sea. I could not
reconcile many of these figures. and I will give certain illustrations.
Now, we have been told that the net borrowing during the last five:
vears has only been Rs. 12 crores. But what do I find in this state-
aent? On the 8lst March, 1928, the rupee debt stood at Rs. 339'83
rrores; on the 81st March, 1928, it stands at Rs. 872'25 crores. That.

weans it has inerensed by Rs. 8242 crores, from which I must
deduct . . . .

The Homnourable Sir George Schuster: 1 do not want to interrupt the
Honourable Member at all in continuing his examination of those figures,
but I suggest to Lim that, if the time of the House is valuuble, it
would be more uscful if he would consult me sbout them. It is an
extremely complicared matter. T promised to give him every explana-
tion. The figures can be reconciled, but it is very difficult to enter
mto o full explanation across the fioor of this House. I personally
teld the Honourabls Member that he would have difficulty in reconeil-
ing the figures, and 1 told him also that T should be most happy to go
mto them with him in detail. I suggest that Lis time might be more
ugefully spent in continuing the main lines of his argument.

Mr. R. K. Shanmukham OChetty: I am very much obliged to 1y
Honourable friend ior agreeing to give me the necessary explanations,
which will enable me to reconcile those figures, but I would like to
throw out one suggestion for him. In presenting a statement of the
debt position of India, he must present it to this House in such a form
that would enable ihc average Member of this House to understand the
truc implications ol those figures. The value of this statemment mainly
lies in the inferences that we can draw from comparisong of previous
statements, and if the time of Hinourable Members on this side is to
re usefully spent on such an »xamination, the whole statement must
pe given in a standardised form in future, so that the form of the
statement will not vary from year to year. I will not go into all ithose
diserepancies which T have marked out, but I will just draw the Honour-
able Member's attention to only one point. 'Take the balance of the
total obligations uncovered by productive assets which he has given im
his statement. For the 81st March, 1928, according to his calculation,
the unproductive dent is Rs. 20890 crores; unccording to the statement
given by his predecessor, it ix Ra. 254'74 crores. On the 81st Mnarch,
1924, it is Rs. 204.95 crores, and Rs. 280°18 crores according to Sir Basil
Blackett's statement.

The Honourable Sir George Schuster: The statement of the debt
nogition was specinlly nltered in order to meet the wishes expressed by
Flonourable Members in the budget debate last vear. It is necessary
that there should be an alteration in the way in which the figures are
now shown becnuse they have been drawn up in this new form.

Mr. R. K. Shanmukham Ohetty: T am very glad that the Honour-
sble the Finance Member has so readily met the wishes of Honourable
Members on this side of the House in giving this statement in a
different form. But whatever mizht be the nature of the form of the
statement, I put this question to the Honournble the Finance Member.
How is it that his predecessor considers that Rs. 254 crores is the un-
productive dcbt of India. and acording to his opinion, Ra. 208 crores
is the unproductive debt% Surely, when you arrive at net figures. . .
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... Mr. Ghanshyam Das Birla (Benares and.- Gorskhpur Divisions: Nom-
Muhammadan Rural): 1t is a question of fact and nat a question of opinion.

Mr. R. E Bhanmukham Ohetty: Yes, it is a question of fact and
not & question of opinion, especially when you deal with a yenr in which
‘the accounts have been closed. For, on the 81st March, 1928, there certain.
1y ought to be no difference of opwmion as to what exactly was vour un-
productive debt on that date. It cannot be Rs. 254 crores sccording
to the opinion of Eir Basil Black-tt and Rs. 208 crores uccording to the
«opinion of the Honourable the Tinance Member.

The Honourable Bir George Schuster: I am sorry to interrupt the
Honourable Member again. In the statement which I prepared I have
«deliberately departed from showing anything under the heading of ‘‘un.
rroductive debt’’. I have shown the balance of the total public debt
and other obligations not covered by productive and other assets. It
seemed to me that that was a much more accurate way of showing it,
because, if we had continued on the other basis, we might have got to
o stage where the unproductive debt was actually shown as a minus
firure. Do you take my point?

Mr. BR. K. Shanmukham Ohetty: I fully realise the difficulties that
have been caused as a result of varying the nature of the statement. 1
realise, Sir, that it is not possitle, across the floor of this House, to carry
on a discussion and reconcile these diserepancies, but T suggest to the
Honouratle Member that, in future, st any rate, these statements will
‘be reduced to a standardised form, so that there may not be difficulty
for Honourable Members on this side of the House to understand thede

figures.
Sir Victor Sassoon: There will be a new form?

Sir Purshotamdas Thakurdas: And a uniform onec.

Mr. R. K, Shanmukham Ohetty: I have exhausted the time that you
have allotted to me, and it is not possitle for me to touch on uny more
points. T will close only with this remark. 1f you take into considera-
tion the fact that there has been a fall of 50 lakhs in the revised estimate
for 1928-20 in the customs duty on cotton yarn and piecegoods, and that,
in spite of decreased production in Indian mills, due to strikes and other
causes, if you consider the fact that there is a gradual diminution in the
sale of Cash Certificates, and when you take into consideration the fact
that the receipt from income-tax has ceased to expand, these are evidences
which must go to show that the purchasing power of the people has
seriously  deteriorated. I do not want to concentrate upon the bad
patohes in the financial situation in the country. Even without concen-
trating one’s attention on the bad patches alone, T must be cxcused if T
venture the remark that, if there is no cause for alarm, there is causc for

‘anxiety and certainly no cause for jubilation.

Mian Mohammad Shah Nawaz (West Central Punjab: Muhamma-
-dan): I too heartily congratulate the Homourable the Finanee Member
on the presentation of his sane and sober budget with a pleasant voice.
&ir, the budget does not pretend to do more than to tide over a very
difficult period. Like a wise mar, the Honourable the Finance Member
‘has not committed himself to anything. He weuld wait and see how
‘things in the ‘political world will work out. There is no reduction in
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texation of course. There is no increase, snd the only increased im-
position is an extra 2 annas duty per gallon on petrol, not for general
revenue, but to create u special fund for road development, and if it results
in more and better roads for India, I believe no one will grudge the increase.
There is no fat surplus, and there is no troublesome deficit. But every
one knows that the financial position of lndia is somewhat strained and
it involves & possitle prospect of fresh taxation a year hence. 1 tell the
Honourable the Finance Member respectfully that a suggestion to resort
to fresh taxation will give a great impetus to the threatened non-co-opera-
tion movement. The Government would be wise to review their expen-
diture and make necessary retrenchment. We all know that the monsoon
has partially failed in the Punjat and in the United Provinces. We know
that the cold has destroyed the wheat crops. We know there is indus-
trin]l unrest in many districts. Therefore, under these -circumstances,
it is not advisable even to suggest the prospect of additional and fresh
taxation in any shape or form. Sir, I have got to say a few words about the
Punjab—a province 1 have the honour to represent. The land of the five
rivers is considered to be a very prosperous land, but I tell you, Sir, thut its
prosperity has reached its climax. Punjab’s gloomy days are coming, aund
for that the Department of Industries is partially to be blamed. The
Department of Industries has mercilessly withheld some of the future
Punjab irrigation schemes, such as the Thal Canal T.esser Project und
the Pindadgnkhan Lift Scheme at the dictation of that spoilt child of India,
1 1nean the Bomkay Qovernment. The Bombay Government has lost
three crores of rupees in the Back Bay Reclamation Scheme and they
have an imaginary fear that the Sukkur Barrage Scheme may suffer if
the Thal Canal and the Pindadankhan Lift schemes, which are now
before the Government of India, are sanctioned. I know the subject
of irrigation very well; it is in my line. The Sukkur Barrage is going
to be o success, and the fear of the Bombay Government that they
may possibly suffer is quite imaginary. Punjab claims that there is suffi-
cient water in the Indus for the construction of the Punjab future irrigation
schemes and of the Sind canals. 8ir, as fdr back as in 1902, the old
Punjab Legislative. Council was pleased to pass an Act with the previous
ganction of the Government of India and the Secretary of State, namely,
the Sind Sagar Colonisation Aet. TUnder the provisions of that Aet Gov-
ernment takes three-fourths of the property belonging to the proprietors
of a certain tract in the Punjab, oalled the Thal tract in the event of
their bLrinving the Sind Sagar Canal, commonly known az *‘ the Thal
Canal,”’ to that part of the country. The total area to which the Govern-
mant would be entitled under that Aot would be nearly 2 million acres.
The Thal proprietors will have to pay land revenue as well as water rares.
The pledge of the Government to construet the Thal Canal within a
reasonable time is embodied in an Aet of Legislature. Twenty-seven vears
have passed and the promised canal has not vet been sanetioned. Under
the terms of that Act, the Thal proprictors cannot partition their lands.
They cannot sink wells in their lands; they eannot improve them in
anv way. Great injustice har been done to the Thal proprietors in the
Punjab Province, and T earnestly request the Government to constitute a
committee of experts at once to go into the matter of the distribution of
the water of the Indus tetween the two contending provinces, because
the discontent in the Punjab is enormous now, and I say on the floor of
this House that if the Punjab irrigation interests are not looked after
by the Government of India, the situation thus oreated will strengthen
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the hands of the extremists and they may find an opportunity and scope
to start civil disobedience in that province. Sir, before I deal with other
subjects 1 desire to say a few words sabout the ratio. My friend Mr.
Jammadns Mehta has now left the Chamber. It must be admitted that
he has taken great liberty to ussail the honesty of those Memlers who
had voted with the Government in favour of the higher ratio. He snid
that the Government had secured votes with the help of prostitutes—
very strong language indeed to use in respect of the Government und the
l.ru Honourable Members of this Honourable House. Well, Sir,

’ whether the Members were tempted by the Government to vote

in,_ their favour or not—I believe they were not—I know uas a fuot that
Members were tempted by certain outsiders from Bomlay and elsewhere
to vote for sixteen pence ratio. Of course no Honourable Member paid the
least attention to them. As far as I know the Government did not
offer any temptation, but I know that pressure was brought to bear from
Bombay side on the integrity of certain Honourable Members who were
inclined to vote for the eighteen pence ratio

Mr. M. A. Jinnah (Bombay Citv: Muhammadan Urban): I hope I am
not included in that? )

Mian Mohammad Shah Wawaz: No, because you voted for the lower
ratio; vou were with them. At the time when the controversy was at its
height, the actual ratio was in the neighbourhood of eighteen pence,
and we, like practical men, thought that without creating the least dis-
turbance in business, we should peg the ratio at that point. at 18d.
Te disturb the ratio now means to dislocate contracts, to dislocate peaceful
business, and to strike a blow at India’s credit. It is now futile to attnck
the four vears’ old ratio any more because the higher ratio is safely en-
trenched behind its gold and sterling reserve, and the statute law of the
land. Tt is true that industries are depressed. But the fact of the matter
is that India and the Indian people are investing their monev abroad,
possibly on the ground that it brings them befter returns. What we
need most really is that we must soncentrate our attention on the estab-
lishment of a Central Bank, and then T feel that depression all round will
cense to exist and conditions of business will also improve. India’s credit
is still high in the money market of London, and that shows the goodwill
of Britishers towards India. The Honourable Finance Member is quite
right when he says that it will not do us any hnrm—in fact it will kenefit
us—if we borrow from England. My learned friend, Mr. Jamnadas Mehta
says that we should not borrow from abroad. That’s casier said than
done. If our people will continue to put their money in fnreign securities,
what can we do? They had better invest their money in their own
country. Instead of doing this. they begnn to sell their rupee securities
and prices began to tumble.

T now come to the military budget and the military policy of the

Government. T say without hesitation that the military policy of the
- Government is extrenrely narrow and unsatisfactory. The fact is that
. His Excellency General Birdwcod is not in the same street with General
Rawlinson. Tt is an open secret now that, although the Government of
Tndin” did not see their way to accept the Bkeen Committee's recommenda-
tione in entirety, they did send up to the Secretsry of State for India and

LY
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the Wur Office a very good: scheme, which came nearly up to the recom-
mendations of the Bandhurst Committee. I don’t know what has been
done in regard to that scheme, but probably the War Office has not
accepted it. I think the Govermment will be well advised in reviving
those recommendations and putting them before the Becretary of Btate
and His Mujesty's Cobinet once more. It is obvious that the children
of the soil must be appointed to the higher ranks in the Army in larger
numbers. If Great Britain is in earnest——and I believe Great Britain is
in right earnest—in giving Dominion Status to India as speedily as
possible, there is no reason why the military policy should not keep
apace with the political reforms. Believe me, 8ir, that no countrv can
attain even a small measure of self-government through conditions of
tutelage and dependency for an indefinite period. We do feel strongly
that Indians must ke trained to defend their own country. It is terrible
when we think that the children of the soil, the children of this vast
country, whose forefathers were successful soldiers and Commanders
in the past. should not be allowed to defend their own country, and lead
their own regiments. It is a great shame and I pray the Government
to see to it and to change their military policy. His Excellency the
Commander-in-Chief told us last year that he has given us twenty
vaoancies in Sandhurst, 6 at Woolwich and 6 at Cranwell, but he has
not said that the percentage is to be increased annually, and he wus
sbsolutely silent as to the establishment of a Sandhurst College in Indis.
The Indinns do feel, and feel very strongly, that a Sandhurst College
must be established in India, in accordance with the recommendations
of the SBandhurst Committee in 1888 at Dehra Dun or some cther
suitable place. They feel that the Kitchener's College at Jullundur iz quite
inadequate to meet the just demands of the Indian people, and that
Indians must now ke appointed to the higher ranks in the Army. in
accordance with the recommendation of the Skeen Committee. or at
the least, in accordanece with the proposals made by the Government of
India at the time of General Rawlinson, who sympathized with Indian
aspirations.
Mr. M. A. Jinnah: What was that?

Mian Mohammad Shah Nawaz: I cannot tell you the details, but the
scheme was o happy via media belween the Sandhurst Committee’s re-
commendations and the scheme which was placed before the House last
vear by His Excellenvy -the Commander-in-Chief. I think Government
would be wise to revive that scheme and I do hope that they will.

Mr. M. A, Jinnah: Is it a public document !

Mian Mohammad 8hah Nawax: I cannot say. . I do not know the
details of it. But I know this much, that the schcme was a verv good
one and myv Honourable friend, Mr. Macworth Young knowa it.

. Mr. M. A. Jinnah: The House would like to know what the scheme
is. -
‘Mian Mohammad Shah Nawaz: Ask Mr. Young. he mav be able to
tell vou. T don’t know the entire details, but that was a far better scheme
than the scheme put forward by His Excellency the Commander-in-Chief.

I do hope, Sir, that Providence will be merciful and give us a better
mongoon this year, and T do hope that all good citizens of India will strive
together by orderly steps to attain, as soon as possible, that goal of Domi-
nion Status which we all have in view.

c2
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[Kban Bahadur Makhdum Syed Rajan Baksh Shah (South West
Punjab: Muhammadan) then made a speech in the vernacular. A transla-
tion of his speech will appear later as an Appendix to these Debates. ]

Mr. M. 8. Besha Ayyangar (Madura and Ramnad cum Tinnevelly: Non-
Muhammadan Rural): 8ir, it is rather my misfortune not to join in the
chorus of praise and congratulations for the Honourable the Finance Mem-
ber. 1 am not unconscious that he is not wholly responsible for the
actuals of 1927-28 or the revised estimates of 1928-29; but he is certainly
responsible for the forecast of 1929-30. The House will see from the budget
staternent that 1927-28 started with a Reserve Fund of 206 lakhs; and the
Honourable the Finance Member has shown that the position is actually
30 lakhs better in 1928-290 and 90 lakhs worse in 1920-80. As a matter
of fact, as my Honourable friend Mr, Chetty put it, the deficit is much
more than is actuslly disclosed in the financial statement. I entirely agree
with him ir the figures that he has discovered with reference to the actual
deficit all these years. BSeeing that there is actually a deficit which forms
part of the forecast for 1929-80, may I not ask the Honourable the Finance
Member to see to the wisdom of cutting a certain portion of the expen-
diture? 1 would refer, in the first place, Sir, to the expenditure item
of Rs., 29 lakhs for the purpose of the comstruction of the India House
in London. I remember, when I was in the Standing Finance Committee,
this question came up for discussion, and- I strongly protested against this
India House being erected in London, but I was out-voted by the majority.
But, Sir, now I am certainly entitled to ask at this juncture, in the face
of the defioit forecaet, ‘‘cannot the further building of the India House
for 1920.80 be mow made to wait?’' The Honourable the Finance
Member claims for some of these items for which 76 lakhs have been pro-
vided, are beneficial and constructive undertakings. No doubt the build-
ing of the India House is a constructive project, but is it also beneficial?
Whom doee it benefit? Certainly, Bir, I am entitled to ask the Honour
able the Finance Member whether he could not have made no provision,
and whether this item could not be made to wait till the end of the coming
vear?

Then again, Sir, he has apportioned about 16.5 lakhs for the purpose
of creating a Resecarch Fund in pursuance of the recommendations of the
Agricultural Commission. My Honourable friend Mr. Duraiswany
Aiyangar yvesterday was not satisfied with this grant, and he was for the
immediate grant of Rs. 50 lakhs which the Agricultural Commission
wanted. T have got a grievance of an entirely different sort. In providing
for this 1685 lakhs for the Agricultural Research Fund, whom doer it agnin
provide for? I think it certainly provides for some trained experts from
Fngland to occupy certain posts in India in this rescarch institute. T know,
Sir. time after time, these experts are trained in England. and T daresay
they are so trained entirely for Indian consumption. That is the first of
the series of objcctions, Bir, which I advance against the provision of this
amount. Then again, it seems to me that it may possibly take a long time
for some of the researches made in this experimental research
institute to have any effect on the agricultural masses, when
these experiments will have to be placed before them, and they will
have to teke to such experimente themselves and operate on them as a
matter of fact. That is problematical, and it is likely that a very long
time will intervene belween the time when we set apart this amount, and
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the actual time when these experiments mayv filter down to the knowledge
of the agrioultural maeses.

Next, Sir, my grievance is this, that throughout the whole budget, and
the statement which accompanied the budget, I find that there is a real
concealment of the real situation. I do not say that the Honourable the
Finance Member was conscious of the concealment that really lies hidden
in the figures he has given to us; but I can certainly discover the conceal-
ment that I am speaking of. Last year. speaking at the time of the gen-
eral discussion of the budget, I requested the then Honourable the Finance
Member to express to us, in terms of gold, the crores of rupees that were.
put under certain heads, and I really emphasised the need of his giving
us the crores of rupees in terms of gold, at least so far as the military
expenditure weént. I brought to the notice of this House last year that,
expressed in terms of gold, it disclosed quite a contrary state of things.
For instance, the present budget figure of Rs. 55 crores set apart in the
forecast for the coming vear for expenditure on the Army, is to be not only
for the coming year but also for four more years to come; and the Hon-
ourable the Finance Member was apparently satisfied with having made
an arrangement with the Army Department to have Rs. 55 crores set apart
for four years t¢ come as a net grant within which they will have to get on.
besides finding an additional Rs. 10 crores therefrom, which they wanted
badly for effecting some permanent improvements in the Army. %ir, what
does this figure denote? When the Inchcape Committee sat in 1928, the ox-
penditure on the Army was Rs. 65 crores. Then, Sir, the 16d. ratio operated,
and in terms of gold the Rs. 85 crores at the 164. ratio would give us some-
where about 40.60 million pounds. Now, the operating ratio is 184., and
calculating the present Rs. 55 crores at the rate of 184., what does it come
to? It will give us 41'20 million pounds. So that, in spite of the apparent
decrease of expenditure under the military head from Rs. 65 to Re. 55
orores, it actually yields an increase from £40'60 millions in 1922-28 to
£41°20 millions in 1929-80. Now, Bir, I seriouslv ask the Honourable the
Finance Member, is it a decrease of expenditure, or is it an increase of
expenditure? Is that an item for congratulation, is that an item for grati-
Reation, is that an item for satisfaction? Yet, the Honourable the Finanoce
Member continued to think in that fashion. and expressed his satisfaction
in paragraph 50 of his budget speech in these worde:

ol'“T?' give the country better value for its money must indeed be the keynote of our
policy.

Now, Sir, he seems to have admitted that the purchasing power of this
country has gone down very low. He has admitted, as a matter of fact,
that all the resources which he could draw upon for the purpose of meeting
capital expenditure have been exhausted. He knows also that this country
in suffering from abject poverty. In spite of all these, to say that vou are
going to provide for this 55 crores because vou want to have s better Army
and at the same timo give the country a better value for its money, ete.,
is. T submit, an actually cruel play upon words. I submit this very impor-
tant error or misstatement lies hidden under these figures. Now, Sir, in
pursuing further the items of concealment. T might also invite the atien-
tion of the House to another portion of the Honourable the Finance Mem-
ber’s speech. I refer, Sir, to paragraph 59. This point. wag commented.
upon by my friends Sir Purshotamdas Thakurdas, Mr. Jamnadas Mehta
and Mr. Shanmukham Chettv. but T read these ficures differently in my
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own humble way. I do not however propose to repeat what they have
already said; but these figures yield to me quite a different tale altogether.

Bir, the Honourable the Finance Member was congratulating himself
by telling the House that a very large item of capital expenditure had
been met, but so far as the public debt is concerned. it had not increased
to the same extent. He then asked a pertinent guestion:

“The question which Honourable Members will naturally ask is, from what sources

the rest of this money has been provided and whether it is pussible to rely on these
sources to the same extent in the future.”

Then he quoted the nine or ten items from which he has been drawing
—and his predecessors also have been drawing—for the fpurpose of the
Capital Expenditure: So far as the first two items are concerned, i.e.,
““Post Office Cash Certificates und Post Office S8avings Bank deposits, 87
crores, and Other Savings Bank deposits, 193 crores’’—are these two items
not fresh borrowings? Technically it may not be public debt, as the
Tinance Member takes it to be. But this is equally a public debt, and this
is e;iua.lly a borrowing which bears interest. It may be that, in the tech-
nical language of the budget in this House, it is not called a public debt.
All the same, it is a public debt which the people of this country have to

bear from the resources of the revenue at the command of this country.
The next three items are:

Revenue surpluses (including those in Révenue Reserve Fund), 12
crores,

Provision for reduction or avoidance of debt, 22} crores,
Other appropriations from revenue, 8 crorgs.

or an aggregate of 374 crores. Now, what do these figures denote? They
simply meun additional taxation, f.e., amounts got by additional tuxution
at a time when taxation to that extenl need not have been made. These
are surpluses laid by at a time when vou exceeded the taxation limit beyond
what the country had then necessarily to bear. Now, Sir. if the Governd
ment have got the right to impose taxation at the time of a deficit, does
it not follow that there is a corresponding liability on the Government to
repay or to restore the amount at the time of surplus budgets? s it
not.a proper liability attaching to the Government to pay back the amount
by way of reduction of taxation when an opportunity comes? Surplus
budgets have been presented to this House for the lust § or 6 yeurs, and
when these surpluses were being laid by, no attempt was made even to
reduce the oost of envelopes and posteards or to reduce the hideous salt
tax. In fact. nothing by way of reduction of taxation was rendered by the
predecessor of the Honourable the Finance Member. You laid by these
surpluses when it was vour duty to do something towards remission of taxa-

tion . and that amount also is drawn towards the accumulation of capital
expenditure.

T think, 8ir, the next item is reduction in npening Cash Balances in
India—Rs. 168:75 crores; and the next is Depreciation and Reserve Funds,
253 crores. I daresav this refers to Railway Depreciation and Reserve
Funds. If that is so, what does it imply? Tt implies that that is the re-
sult arrived at by our excessive rates and fares. At a time when you
should have reduced rates and fares, you actually put them up and then
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get this money wrung out of the passenger traffic—mostly from the ill-
treated third olass passengers—and you lay by an enormous smount, only
to make it available for the Finance Member at his time of need- Then
there are the provident fund balances from railway companies—9 crores—
the same thing. And lastly the item, Gain from Exchange—T7} crores.
What does that indicate? It indicates only one thing. It indicates thet
that is money taken from the taxpayer by collecting 18 pence to every
rupee of toxation instend of 16 pence. That is the faet which underlies
this item of 7} crores. 8ir, these figures are reallv a gross concealment
.of the actual state of things lying behind them,

1t is rather difficult to speak with restraint, on the speech ot the Hon-
ourable the Finance Member where he referred to the muintenance of the
existing exchange ratio. He said, Sir—in fact, the homily he gave the House
amounted to this, “While we are your rulers you have to pay the price of
the boons we confer on you. We have got the right to do anything we like
for the furtherance of our interests. It may be that as a consequence
of all this, wrong may be inflicted on vou; but if wrong is inflicted on you,
what is your remedy? You are not even to cry aloud for help or redress.
If you behave as good boys, if you co-operate with us like good boys, we
shall see what can be done for you.’' That really is the sum and sub-
stance of the homily preached to us the other day by the Honourable the
Finance Member. And what is the reason suggested that this state of
things should continue? It is that that is really provocative. In para-
graph 87 of his speech he says in all seriousness: “For, what guarantee
would other countries have that a word, once broken would not be broken
again’’. Well, Bir, it comes with rather an ill grace from a Member of &
Government which has. times out of number in the last few yeurs, broken
its word. Since they started manipulating the currency of this unhappy
country, they have committed breaches of faith one after another. Com-
ing to the most recent cvents, in 1924, when the ratio was 16 pence. they
should have fixed it at that figure, but they deliberdtely omitted to do so.
Not being satisfied with that, in 1925, the Government of India, neting in
conformity with instructions of the Becretary of State in England,—in fact
dancing to the tune from Whitehall—actually forced it to 18 pence. And
that, Sir, is the (Government which talks of breaches of faith now. Tt is
that that taker mv breath away. Again in paragraph 89 of his speech,
the Honourable the Finance Member says that he does not wish to resort
to quack remedies, and once again he treats ws to a homily. The right
path, he tells us, does not lie in resorting to these quack remedies. The
remedy, according to him, lies reslly in the extension of education and
credit facilities. the encouragement of hard work and thrift, and an increase
in real wealth by the introduction of improved methods of cultivation and
communieations. ‘“Anything else,’”’ he adds ‘‘is no more than a quaf-.k
remedv’’. May I put it to the Honourable the Finance Member, Sir,
that what we want is the growth of our indigenous industries in this
country, and any step taken that is favourable to that end—is that a quack
remedy? Is it a quack remedy which helps towards the economic regene-
ration of this countrv? T daresay he won't say so.

There is another thing which he also probably considers to be a quack
remedv. I refer, Sir, to the question of our present policy in the matter
of customs tariff. I have given notice of a cut in order to djac.usa the
present policy of the customs tarift in its proper place. Though it happens
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to be the first item in the Demands for Grants—item 16—I do

if the chance is going to be given to me to move it. I am 'howlzzirkn::
sured that the chance will be given to me. If that is so, I will take that
opportunity of discussing the matter, but I will here only mention inoi-
dentally that the whole of the trade and industry of this country entirely
depends upon a reasonable and rational policy of customs tariff and the
Finance Member knows it does not come within his pet remedies or the
measures which he chalks out in paragraph 89.

Sir, one word more and I have done. In paragraph 97, the Honoursble
Member says that ‘‘fears of political disturbﬂncegcal:mot but shake it and
to do this is to endanger the structure on which the material welfare of
millions in this country depends.’’ Now that brings me to an important
facto_r. So f'ar as other nations go, each has got its own commercial
treaties and its own commercial engagements with other countries for the
purpose of regulating the customs tariff. Now so far as poor India is
conperned, wl.mtevar suits England, not whatever suits India, is the one
policy regulating the customs tariff of this country. There are many in-
stanceg in which the interests of England do militate against the interests
of India; and the time has come when a new policy has to be devised so
that India may be made free to undertake whatever commercial relations
with other nations she may consider to be to her advantage. And if that
is so the observation of the Honourable the Finance Member that any fear
of political disturbance cannot but shake it is something that we cannot
submit to. Disturbances, in fact, are necessary in the vital interests of this
country at this stage, disturbances in the way of making India free to re-
sort to commercial relations with other countries. Not till we can formu-
late a bold, reasonable and rational policy which shall stand to the glory
of India, can we hope to enhance the interests of India as a whole.

Sardar Gulab 8ingh (West Punjab: Sikh): Sir, I associate myself with
others in tulating the Finance Member on his first budget, pre-
pared under disadvantageous conditions. We know what hard times we
have been through on account of the labour unrest; and if sundry forbuit-
ous additions to revenue had not been forthcoming, there ¢an be no doubt
but that there would have been s serious deficit; but fortunately for the
new Finance Member, Providence did intervene and spared us the pain
of being confronted with the serious problem of meeting the deficit. How-
ever balanced, the budget is still very disappointing and disconcerting,
and muyst be when there is no money to be got to relax taxation. Of course,
the grief is genuine, but it loses much of its acuteness when we find
that, even in years when Sir Basil Blackett had been presenting surplus
budgets, no steps were taken by the Government to come to the hga'lp
of the poverty-stricken people end relieve them of the extra taxation
imposed at times when there had been a deficit budget. It was then
pressed on the floor of this House that the extra taxation was an absolute
necessitv. But since the times chenged, Government started appro-
pria‘r-ing' the surplus for other purposes, on ome excuse Or another, with-
out caring a farthing for the poor tillers of the soil and the opinion of
their representatives, who cried themselves hoarse, that it was high time
that something was done to attend to the economic condition of the
countrv. In the face of all this, 8ir, the Finance Memb'er Facommrmds
tn the people improved methods of cultivation and communications. If he
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dnes s0, it is not his fault. He is a novice to the situation and has not
had an insight into the real state of affairs. But if he ig at all sincere,
a8 we must take him to be, he will have ample time to study the real
condition of the country and may then proffer better treatment. It would
then be clear to him how a nation, which is verging on starvation and
bankruptey, could at all be benefited by his advice; and whether it was
not presumptuous on his part to offer such a remedy at this stage.

Sir, we are here every year to take part in the budget discussion und
lay, or more correctly place facts, in their entire nakedness, of the country's
real and stringent needs, but how far our voice is heard is & question.
In the circumstances, it will not be wrong if I call all this a mere farce
and an empty show, performed only with a view to hoodwink the outside
world into thinking that Indians have been given a hand in the adminis-
tration of their country. (Mr. D. V. Belvi: Hear, hear.) Now, S8ir, as
to what actually transpires and how aoll this stage-managed jugglery is
performed, is for us alone to know and feel and shed tears of blood on
our impotency for failing in the task of getting the grievances of the
suffering millions redressed.

Sir, the Finance Member has said that the grievances of the em-
ployees of the Posts and Telegraphs Departments having been redressed
in the matter of pay snd other conditions of service, no heavy provision
was necessary to be made; but with a moderate improvement in the re-
venue of the Department, a loss of 8 lakhs was foreshadowed. These
words carry a volume of meaning for this side of the House. They at
once explain that any demand for the reduction of the postage rates is
quite out of time and place, and those who have been clamouring in the
past for o reduction had better see whether they are at all justified in
making such a request. In spite of all that, Sir, I cannot but help rais-
ing my voice against these postage rates. I know and realise it only too
well, how it pinches the already thin purse of the poverty-stricken Indians
to put an extra pice to a post card when they cannot at all afford it. They
may be good correspondents, but when the question of an extra pice
arises, they think, not only proverbially twice, but, a hundred times be-
fore penning a few lines to a relation or a friend.

Sir Basil Blackett declared that no reduction was possible in the
Army expenditure for some years, as if things were coming to such a pass
that it would serve no purpose to call for a reduction under that head.
While such a stricture is being held on the Army expenditure in India,
we are informed that the Government of the United Kingdom had dimin-
ished the Army estimates from £86} millions to £32}% millions in the past
five vears. They have also reduced the British Air estimates. Sir, what
has been possible in England can be made possible in India; or should we
oarry the painful recollection that, since we are being ruled, by an alien
Government, we must npt cxpeet much sympathy? Whatever it be, Sir,
we on this side of the House cannot quietly watch and see half of the
revenue devoured by the Amnmy. when millions are dying of starvation,
while millions fall viectims to all sorts of diseases only bescause of want of
food and proper treatment. Sir, according to .the recommendations of
the Brusscle Conference, the military expenditure should not exceed one-
fifth of the revenue:; but when we raise our voice on thin head und trv
to bring home to the Government the wretched and miserable plight of
our millions, who must be relieved and who expect us to do something in
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corder to alleviate their trouble, we are laughed at and inade fools of be-
-cause we do not know and cannot realise that all this expenditure in-
<cuwrred on the Army was for the defence of our eountry, as if we stood
on the brlnllc of & war und there was the enemy threatening to launch an
attack. This has been the ground always advanced by the opposition,
without  taking into consideration  the undeniable fact  that
misery leads to discontent und that a discontented people can nover
be good subjects. Perhaps it is to strike these people with uwe and

terror and bring them into forced subjugation that a show of arms and
‘machine guns is made nt times of unrest.

The Army expenditure has been fixed at Rs. 55 crores for some years,
irrespective of the fact whether the expenditure actually incurred ;aggre-
gates that amount. The bnalance, if any, must also be utilised by the
military. The Finance Member has announced that expenditure during
1929-?0 will be Rs. 52:94 croves, leaving a margin of Rs. 2.06 crores,
Now in order to forewarn this House that this amount had been forbidden
for any other purpose, it has been declared that it is to be utilised for
the modernisation of Army equipment as if all these years the Army, in spite
of having had. the lion's share and something tesides, had been wanting in
proper equipment.

Sir, had the Government been true in its designs and intentions, it
must not have sought that as an excuse, and declared in bold and un-
equivocal terms that, whatever the attitude of the country's
rapresentatives and whether the ocountry was preparing for a
war or therc was  peace, the military  budzet, irrespective
of the expenditure actually incurred. would remain at Rs. ' 55
<orcres, 1 would have applanded the Government for its  sicad-
fastness; but it is a subterfuge that Government seeks when it does not
vield to let this balance or any other balance be appropriated for mny
cause that will relieve the taxpavers and bring prosperity, though it is a
far cry, to its starving millions.

Then, Sir, there is the rate of incoinetax assessed in the case of every
company and registered firm, whatever its income. The rate of one anna
and six pies has not only a deterrent, but a baneful influence. Is it not
ridiculous, Bir, to impose such & heavy tax?

No company, whatever its capital outlay, is expected to do well just
from the start. It has to make its entry in the market by slow degrees
before it can hope to make any profit; but in this law-ridden country, it
must meet the taxation whether it makes any profit or no profit. Is the
Government at all justified, Sir, in keeping on this form of taxation, and
is it at all likely, Sir, that, with the sword of income-tax hfmging bv 8
hair, people may co-operate in starting companies? I say, Sir, that this
sort of taxation must go and must cease to blacken the Statute-book.

T am afraid all this will prove like a ory in the wilderness; and, there-
fore, wish that the sooner this farce ends the better, or God may bless
us with strength to mend matters in a way satisfactory to the poor tax-
payers.

Mr. D. V. Belvi (Bombay Southern Division: Non-Muhammadan
Rural): You mean mend or end?

The Assembly then adjourned for Lunch till Three of the Clock.



GENERAL BUDGET——GENERAL DISCUSSION. 1548

The Assembiy re-assembled after Lunch at Three of the Clock, Mr.
President in the Chair, ‘

The Honourable Mr. J. Orerar (Home Member): B8ir, I do not in-
tend to intervene in this debate except for one single purpose.
A suggestion was made by a previous speaker at the time, I re-
gret to say, 1 was not in my plaes, or I should have eaid then what I
have now to say—a suggestion was made that Government had resorted to
-ugrﬁnin disreputable means of obtaining support for the Ratio Bil'. 1 take
this. ... . .

Mr. President: Order, order. I think it is very wrong on the part of the
Honourable Member that he should make such serious und pointed charges
aguinst Government and not be in his pluce to hear the reply.

3 rpu.

The Honourable Mr. J. Orerar: [ tuke the earliest opportunity of giv-
ing that suggestion a prompt and emphatic denial.

The Revd. J. O. Ohatterjee: I have no claims whatever to being
a financier, and therefore 1T do not in the least desire either to
criticise or offer any opinion on the technical side of the budget.
All T can say is that, T do congratulate the Honourable the Finance
Member on the frankness of his statements, and more so on the
ideals which he ussures us that he has set before himself in the discharge of
his high office in the next five years. T not only congratulate him. but I
wigh him all success in the attainment of those ideals for the good of this
country and the people who Jive in it. But, 8ir, as I look at his ad-
mirable speech and at the 'ist of all the demands in the budget statement,
it seems to me that there is one omnission. That omission is that we find
.no plan. no scheme, no demand for dealing with what is becoming in this
land a growing menace, namely. the menace of unemployment. T do not
in the least ascribe to the Honourable the Finance Member any studied
indifference of this need. It may be that, when he has had so many sub-
jects to deal with, the lack of employment especially amongst the educated
middle classes and other classes as well, has not been seriously brought-to
his notice. Tt may be that he has just come from a place where the
weekly statistics of the unemployed and the processions and parades they
ocensionally organise in that country have so wearied him that he is reliev-
i-d to come to a place where, at any rate on the surface, these unfortunate
people do not seem to force themselves upon the public attention so much.
I also confess that, speaking in this magnificent Chamber, with n1l its 'uxu-
rious panelling and padding and decorations, situated as it is in stately
New Delhi, with its smiling villas and palatial buildings, it does seam rather
difficult to picture to oneself the state of the hungry unemploved, many of
whom after all that they might have done to fit themselves for their work
life, seem to go from pillar to post, from one man to another, and from
one office door to another office door, simply to be told that therc is no
work for them. T do admit that it is but human, that these people and
their needs should seem to many people who sit in this House rather a far
erv. No doubt, officials are bothered a great deal by people who recom-
mend the unemployed job hunters and by these people themselves who go
for them from time to time begging and going down on their knees for some
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kind of employment.  They sometimes keep this crowd out by putting
up large placards outside their office doors, ‘‘No more vacancies’’, or *‘No
edmittance to apphcants’, or warnings of a similar kind.  Yet, this
menace grows and grows and grows. You have only got to go from this
palatial building out into the streets of old Delhi and see what happens
there.  You will find there scores and hundreds of students who have
spent all their time and the savings of their parents to try and get as much
education as they can get in this country, and then spend years in a cease-
less going from place to place in search of employment. I can give one
or two instances.  Anybody who cares at all does know these -things.
Only the other day, a friend of mine, who was building & house, told me
that he found, going through the list of day labourers on eight annas a
day, three young men who had taken the matriculation examination,
quietly coming in as labourers and carrying baskets of brick and chunam for
building purposes. He found that these men were doing very poor work,
and that the work was entirely unsuited to them. 8o he called the
master mason and gave him a coupié of rupees to be given to these mem
who were then sent away to go from office. door to office: door to beg for
employment. That iz bub one instance. My own work has been with
students, and at present my sphere lies in social and religious work. People
come to me often for they go to any one, who they think is at all likely
to help in getting them employment. 1 remember only last week hav-
ing a holiday from the Assembly I was in my office and in the course of
an hour, not less than 18 persons came begging for chits for employment
and asking for some job, however, petty or ill-paid it might be. Some of
these men may have been rotters, but there were certainly others who had
done everything possible to equip themselves for the battle of life. Yet
there was no avenue to which I could turn them, knowing that, if I gave
them letters of recommendations, those letters would in all probability be
thrown into the waste paper basket, simply because there was nc work
available. I could go on multiplying instance after instance, but that is
not my purpose. What I want is to draw the attention of the Honour-
able the Finance Member and of others who have the power or the oppor-
tunity to find avenues for employment to the growing unemployment among
our educated classes. This unemployment is spreading to the villages as
well. Last week I went on ap extensive trip in a neighbouring distriet,
of which we have heard a groat deal in connection with soeial uplift. I
went on my own, without being sponsored by any officials, and tried to
find out what this social uplift had done in the district. 1 went to some-
thing like half a dozen villages and at every place men and women said,
‘* What is the good of telling us to be clean? What is the good of all this
so-called social uplift, health rules, or domestic science that you want to
teach us? We want work and we want bread.”” That is the problem.
One felt what was the good of all these things if unemployment went on
growing.  We huve primary cducation extending rapidly. We are very
thankful for the progress. But there is something radically wrong when
we find these boys nfter their cduention in the village and after their parents
have spent every penuy they could serupe together in keeping their child-
ren in a high school for a further six years—go out to a ceaseless round
of job-hunting, as the goal of their schooling.  After going from pillar to
post for two or three years, the boy finds that he is not fit to return back
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to his villuge to engage in cultivation, because the method of education has
spoiled him. Then what is the result? Can we blame him if he joins the
ranks of the Bolsheviks or the revolutionaries or whatever you like to call
them? That is becoming the problem of the day. As I listened to the
long debate we had in the Simla session and here again on the Public
Safety Bill, it seemed to me that there was an air of umreality about the
whole thing. I do believe that Government, who are charged with the
task of keeping order in this country, should have every assistance und
facility, they think necessary given to them, and Government would have
my support in this direetion at any time. But I cannot help feeling that,
after all, legislation of the nature of the Public Safety Bill must be more
in the nature of a paliative rather than a cure of the disease. No Bill is
likely to stop the spread of revclutionary ideas, unless the men we educate
are given an opportunity to make themsclvey useful to the country. Un-
employment lies at the bottom of the trouble in the country. I shall be ask-
ed—is there any country in the world where there is no unemployment. I
agree there is none. But what happens in other countries? Toke the
example of Eng'and.  There is unernployment there, but week after week,
statistios are published showing whai has been done to grapple with the
problem. No Government in England can stand verv long, unless it
makes an honest effort to deal with the problem of unemployment. They
publish statistics week after week to prove that unemployment is de-
creasing. Eut in this country, when the unemployed come and sax ‘‘We
have five hungry children outeide’’, we have not even a poor house to
send these people to. They have to be turned out into ihe streets, or 'eft
to the spnsmodic charity of people. In Fngland, if & person is unemploy-
ed through no fault of his, he can claim a dole. T want to appeal to
Government thab some honest effort should be made to try to get employ-
ment for such people in India.

An Honourable Member: How ?

The Rev. J. 0. Ohatterjee: T am coming to that.
Mr. President: The Honourable Member wanted only five minutes.

The Rev. J. C. Ohatterjee: T shall finish very soon. What I suggest is
that some effort should be made to meet this growing problem. The first
thing that shonld be done is to make an inquiry into the statistics of the
unemployed. T do not ask for a commitbee. Take the city of Delhi and the
places round about within a few miles. You make an inquiry there and
vou will get an insight into the trouble that is growing in the country. 1
see in todnyv's telegram that His Excellency Sir Laurie Hammond in open-
ing the Assam Legislative Council gaid, that the problem of unemployment
wmong the educated classes was assuming vast proportions, and he added
that it might be possible to attract a verv large number of them to the
poliee force. That is one avenue. I want to know whether any serious
‘effort. has heen made to hring these educated voung men into the police
force. There ir a storv told of a pro-Consul who held charge of a province
not very far from here. When a man came to ask him for employment,
he asked what examination the applicant had passed. Tf he was a
matriculate. he gave him a salary of Rs. 50. Tf he was an intermediate he
anve him Ra. 40. Tf he war a B.A. he was given Rs. 80 and if he was an
M.A. he was told ‘T have no ure whatever for you’’. I have related that
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story to show that there is an impression in the minds of people that the
average official looks upon the educated man as a sort of nuisance. He
would rather have a man with as little education as is absolutely necessary
to get his work done. If you are as you must, going to make education
widespread, you must have some scheme whereby employment could be
found for people who are the products of this education. Therefore, ns a
first step, statistics should be obtained of the unemployed. Secondly
avenues like that of the police or other jobs, as well as the ranks of the
Army should be open to educated young men. T shall finally close with a
word of appeal to Govermnent snd to those who have the eapital and the
means of offering employment. The founder of Christianity asked people
to pray saying ‘‘Give us this day our daily bread'’. Sir, in a capitalist
world where many people have more than enough, that prayer sounds like
an sallegory and to some an anachronism, but in a country like India, it
is a grim reality to millions who do not know from day to day, when and
wheve their next meal i coming from. Sir, I appeal to Government, in the
interests of the people, and for their own security, that they should assist the
people by an honest effort to obtain their daily bread.

Mr, President: Before we procead further, T should like to emphasize in
the presence of Mr. Jamnadas Mehta, what I said a few minutes ago re-
garding his absence from the Chamber. Honourable Members are aware
that no Honourable Membher should be absent from this House in & debate.
in which the Honourable Member himself has taken part snd made very
reriour allegations against any other Member or a Party. It is no excuse
for him to sav that, had he known that a reply was likely to be forthcoming,
he would have been present. It is his business to sit in the House and
watch further proceedings. Having made a pointed speech, with such
gerious allegations against a Party in the House, it is certainly very im-
proper for the Honourable Member to absent himself, as he hag done, and
I ihink he owes an apology not only to the Chair but also to the House.

Mr, Jamnadas M. Mehta: Sir, 1 very gladly and willingly make the
apologv which vou desire me to do. I was outside in the lobby talking
{c a Iriend when T heard that a statement was being made and {o that
extent I give s qualified apology. I understand that the Honourable the
Home Member made a statement repudiating what I gaid; that however
1 reiterate '

Mr. President: Order, order. The Honourable Member cannot do now
what he would have done if he had been present. He cannot utilise this
opportunity for a different purpose.

. Mzr. Ram Narayan ﬁingh.(ch(:tn Nagpur Division: Non-Muhammadan):
I huve generally seen and also read in the newspapers when I was not a

Member of this House that, when the annual budget of a country is
presented to the Legislaturcs by its Bidhata the Finance Member.. . . .

Mr. Jamnadas M. Mehta: Sir, T have got proof in my pocket . . . . .

Mr. President: Order, order. The Honourable Member knows,qhat he
i speaking under o privilege and perhaps he has overdone the thing. I
wonder if he can repeat the allegation outside this House.

Mr. Ram Narayan Singh.
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Mr, Ram Narayan 8ingh: People talking on the budget congratulate
the Finance Member. It matters little whether the budget is a good or a
Lud one. It also matters little whether the persons congratulating the
Finunce Member do so seriously or-only formally or even in joke. Sir,
instead of indulging in sll these useless formalities, I want to go direct to
tle subject. I want to separate the Budget from the Budget speech of
the Hpnourable Sir George Bchuster. Sir, the speech must have taken him

severnl daye together to prepare. The delivery of it took him about two
hours in the House,

Mr. President: How many hours?

Mr. Ram Narayan Singh: About two hours, Sir, and this delivery was.
a very difficult task and must have been a strain on his nerves. In order:
to remove the casual exhaustion caused by the long and continuous delivery,
and to revive his energy, he had every now and then to take soda water
or lemonade which he had before him on the table even from the time he:
commenced his speech 8ir, this is some sort of trouble. Besides, the manner
in which he talked was cool, calm and polite, and the language he used was
beantiful, pleasing and polished. T give him credit for this also, but with
scine reservation.  Bir, this reservation requires explanation, Bir, from my
cxperience of the conduct of such British officials such as District Magis-
trates, Sub-divisional Magistrates, Superintendents of Police and others-
with whom the people have to deal, I had the impression that the English
people "are not good men. For they do not even know how to speak sweet
words and deal politely. This is & very simple matter and does not cost:
anvhody anything. But when I came to this House my impression under-
went a ohange, but unfortunately the'change proved to be a temporary
onc. When I came to know the inner working of the (Government, it
appears that, although there is a difference between officials here and the-
officials in the mofussil, this difference goes only so far as the sweet speeches-
and polite manners are concerned, the object and the result being exactly
the same. 8ir, to us Indinns the sweet speeches and the polite manners-
of our Honourable friends here and the deadly machine-gun of General Dyer
in the Jallianwala Bagh are one and the same thing. Of course there is a
difference, but that only in methods. Both work the ruin of the Indians,
the latter causing destruction at once, and the former after prolonged pain
and suffering of human life. If T had the liberty to choose onme or the

other I would choore for my death, the deadlv weapon used by General
Dver.

Sir George Schuster referred to the hospitality of the East in glowing
terms. I thank him for this, but T will tell him that this hospitality is not
possible in the India of today. The India that was hospitable was prosper-
ous and free, but the India of today is miserable and unhappy, and is
groaning under the chains of slavery, and has for a guest like Sir George
Schuster nothing else but hortals, strikes and bonfire of foreign c'oths and
so on and so forth. Tt is a question now whether it is a good thing to be
hioapitable, although it is a virtue. Indians have grown suspicious, It was
the hospitalitv of Indin in the past that was used by her treacherous guests
for the establishment of British sovereigntv in this conntry, and the
conversion of Indians into slaves. '
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The Honourable 8ir George Bchuster quoted in his speech the famous
Greek oath. which the Greek philosopher and scientist Hippocrates had
prescribed for his disciples to discharge their duties faithfully. In a way
Bir George Schuster has taken thin oath faithfully to discharge his
duties, but I ask him one question. Is the oath meant faithfully to dis-
cbarge the duty he owes to the British in Indis, or is the oath meant to
serve Indians without any consideration of British interest. I trust and re-
quest that he will make it clear in his reply whether his oath is meant to
sorve India unreservedly, or to serve Britain in India. If he does not reply
to this, I will take it that his oath is meant only to serve the British people
in India, and if he says that he has taken the oath to serve Indians, I will
asik him another question.

" Mr, President: Come to the budget, please.

Mr. Ram Narayan 8ingh: Sir, I am coming to that, but first kindly let
me ask this question: ‘* Will you serve India in your own way or in the way
India wishes?’’ TIf he says in his own way, I shall say: ‘‘Baksa, Bilar
murga bande hoke rahi.’”" T have to relate the story to clear the meaning
of the proverb and I do it in few words. Once a cat caught hold of s cock.
An appeal was made to the cat to release it, but the clever cat began
srguing ‘‘the tail of the cock is already gone ; what is the use of releasing the
cock, it is without its tail and will look awkward”  In reply it was said
‘' Better release the cock, it will manage to live without a tail '’. This
is the meaning of the line I quoted, If you Bir George Schuster want to
serve India in your own way, I will request you to leave Indians in the
same position that they were, but do not play the part of the cat in the
story. We know that the British people have been serving India in their
own way. That way we don’t want.

Sir George Schuster has in a way appesaled to Pandit Madan Mohan
Malaviva Coe

An Honourable Member: Have vou read the speech?

Mr. Ram Narayan Bingh: T have read it several times, It is a printed
speech. T am referring to his appesl for co-operation.

An Honourable Member: Pleasc read it again, Where did he appeal to
Pandit Malaviya?

Mr. Ram Narayan Singh: Well, if you have not got the capacity #o
understand I can’t help it. (Laughter.) There is an appenl for co-opera-
tion. .1 ask Sir George Schuster, ‘‘is co-operation possible between a goat
and o tiger?”’ How can Indians co-operate with him? He is the Master,
he is $he Malik, and the poor Indians nre his slaves, a portion of British
wealth in this country. What ] understand by co-operation is this and
T think everybody will agree with me. Out of their own free will, and on
perfectly equal terms, when two people work together for one common
objeet or one common goal, thev are said to be co-operating with each other.
Is the Honourable Sir George Schuster ready to co-operate with us on those
terms? We know what they mean by co-operation. When he tells us to
co-operate with him, he tells us to obey him, he tells us to serve him, he
tells us to agree to be willingly used by him for the good of his own people.
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Well, Sir, what is & budget, and who can frame it? Sir, to put some
figures on the revenue side and corresponding figures on the expenditure
side does not constitute framing a budget.” To frame a budget iz to adjust
the needs and aspirations of the people to the income of the country.
Let snybody go through all the budget literature and the budget figures,
he will not find anywhere a page or o paragraph, or even a word, which
deals with the suffering millions of the people who are starving, and the
funniest part of the whole thing is that Sir George Schuster tells them to
be thrifty. Tt is most painful to see that he is comfortably drawing
Rs. 7,000 or there-shouts and lectures to the starving millions of the people
to be thrifty. How disgraceful it is. In the budget there is nothing to
show how to improve the conditions of the poor people. If he wants to be
tfue to the oath he has taken to serve India, and, if he wants to be sincere,
T may tell him what the greatest and the best of Indians, in fact the
greatest and the best of mankind, Mahatma Gandhi, has said—end so far
as 1 remeémber, even the Royal Commission on Agriculture has also sug-
gested some such thing. The spinning wheel or the charka is the only
panacea, and it is the only thing which can feed millions of the starving
magses.

Mr, K. Ahmed: Isn't it more costly than any other thing?

Mr. Ram Narayan Bingh: This is the immediate need of the people that
they want food. It lies in the power of the Honourable Finance Member
to provide food for the poor people. If he is solicitous about the poor, he
should have provided some funds to encourage hand-spinning and hand
weaving and as is well known the spinning wheel can work wonders in
this country.

As regards other items of the budget, of course, I have given notice
of cuts and I hope I shall get another opportunity to discuss them.

Mr. President: What items has the Honourable Member dealt with so
far?

Mr. K. Ahmed: Only the spinning wheel.

Mr. Ram Narayan 8ingh: I have dealt so far with the way in which
Government is working and about the way in which speeches are being
made in the House.

An Honourable Member: You have discussed the general features.

Mr. Ram Narayan Singh: Then, coming to the ratio question, I find
that the Honourable the Finance Member said that the Government was
determined to uphold the 18d. ratio, that the Government was not going
to change the ratio, and at the same time he asked the House and the
country to keep quiet. How long are we to keep quiet? How long are
wo to forget the wrongs done to us? How many things are we to forget?
We have to forget the Jallianwala Bagh, we have to forget the murder of
Lala Lajpat Rai, and we have to forget several other things.

Mr. K. Ahmed: That has nothing to do with the budget.

. Mr. Ram Narayan 8ingh: Tt is the 18d. ratio which has created so much
hlhvoé in the country. The strikes are duc to this, and yet the Government
says it will stick to that ratio. As regurds the bad state of financo, some

D
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of my Honourable friends said: ‘‘ what can he do, poor man, this is a
bad legacy that he has inherited from his predecessors *’. Well, 8ir, 1 do
not know how you can distinguish one Finance Member from another.

They all come and do.things in the same way. All Finance Members
do alike. Although Bir Basil Blackett is not here, he has done the same
thing that Bir George Schuster will do. There is no question of distinguigh-
ing Bir George Schuster from Sir Basil Blackett.

An Honourable Member: Chips of the same block.

Mr. Ram Narayan Bingh: As was remarked by my Honourable friend
Mr. Chetty, the Honourable the Finance Member said in effect that he was
bringing forward proposals which in a way would mean new taxes next
year. I think he should not forget that India is going to organise non-
co-operation and a no-tax campaign if need be. If he thinks of imposing
fresh taxation, then there will be non-payment of taxes.

As regards co-operation, I want to say one word and finish my speech.
There ought to be no more talk of co-operation. It is religiously impossible
for a true son of India to co-operate with anything that is British exactly
in the same way as it is mechanically impossible for the British Parliament

and the British people to accept the Nehru report within so long a period
88 One year. ' '

Mr, K, Ahmed: What about other classes of people living in India?
Can they accept the Nehru report, leave aside England?

Mr. Ram Narayan 8ingh: Those who are patriotic and understand things
have accepted the report.

Mr. K. Ahmed: Then, there are loopholes in your speech.

Dr. B. 8. Moonje (Nagpur Division: Non-Muhammadan): Honourable
Sir, several Members and leaders of the several groups have congratulated
the Honourable the Finance Member. Some have expressed sympathy
with him, others have admired the tact and the skil] with which he has
presented the budget. I entirely associate myself with them. My personal
impression has been that he has demonstrated that he has got
a sportsmanlike heart, and my only anxiety is that during the
term of his five years of office in this Government of India, he may get
his heart infected with the touch nf what is called the virus of bureau-
cracy. If he can snve himself from that touch .and from that infection.
it is likely that the hopes, entertained by some of the people on this side,

of his turming out s successful—may I say even a nationalist—Finance
Member may be realised.

The budget is said to be a review of the general administration and
. ‘progress of the country. It has been differently defined. One authority,

Joane Baptiste says, ‘‘ it is a balance hetwoen the needs and the resources
of the State”. Another authority says: ‘it is & contract between ocon-
stituents who are the contributors and the agents who are the perrons in
power ''. We, Indians, at present are in a position which will justify our
regarding the budget in holh these ways. If there be goodwill, and
sympathy, and if the desire is sincere and honest to train Indians for self-
defence and self-government, then I should say that the budget ought to



GENERAL BUDGET—GENERAL DISCUSBION, 1851

e balanced between the needs and the resources of the Btate. If, on
the other hand, Government were to say that they are the agents carrying
out a divine trust for the good Government of this countty, then we have
got a right to see and to examine how that trust has been discharged. We
have a right to see how they have administered their trust. Many Honour-
able colleagues have examined the budget from different points of view.
I should like to examine the budget from the point of view of the urgent
and immediate needs of the people.

Mr. K. Ahmed: From a military point of view.

Dr. B. 8. Moonfe: What is the present need which the people feel so
wery keenly? It is that of having responsible self-government as early as

Jossible.
Mr. K, Ahmed: Not by the youth movement though.

Dr. B. 8. Moonje: Whether the Government may tolerate it or not,
whether the Government like it or not, or whatever their feelings may be,
‘the fact remains that today the Indiams in Indis, if I can compare them
‘with an advertisement appearing in the papers, are in the position of a
naughty child which will never rest content until it gets what it wante.
The Government must know that, whatever they may do and whatever
they may like the people to do, the people themselves, on their part, will
not rest content unless they get responsible self-government.

If that is the keen desire, if that is the keon need of the people, we
have to see how that need has been satisfied by the Government in its
-administration of the country, particularly in regard to its finance. I do
not want to compare India from this point of view with the other nations
of the world—it is a big subject. I should like to confine myself to the
humbler task of comparing India with the several Dominions that go to
formn the British Empire, and we should attempt to know how the Dominions
.of the British Empire have trained themselves for self-defence, because.
without developing the capacity for self-defence, no one can lay claim to
self-Government. From this point of view, Sir, T should like to compare
the methods of these Dominions with those of our Government of training
the people for developing a cnpacity for self-defence and self-Government.

Mr, K. Ahmed: Tsn't it in this Legislative Assembly you are talking?

Dr. B. B. Moonje: T shall first try to see and ascertain the proportions
of the populations in the Dominions and in India that are trained for self-
defenee. The {otal male population of England is 22,517,500. The total
strength of the territorials or citizen soldiers in England is 188.881. The
proportion of territorials per one lakh of male population in England is
therefore 811. T.et us now take India. India's tota} male population is
168,995,584. The total strength of the Indian territorials or citizen soldiers
is only 19,074. The proportion of Indian, territorials for one lakh of male
mopulation is 11—a mere drop in the ocean. Let us now take Australia.
In Australin, the total male population is 2,762,870. The total strength
of the territorials or citizen soldiers is 854.000. The proportion of Australian
territorials therefore for one lakh of male population is 12,812. In Indis,
‘however, it is only 11. The situation of Australia is such that there is no
fear of any kind of invasion from land. The British Navy is 8o powerful
that Australia need never dream of any invasion from any side, by land or
by sea; and yet, out of male population of every one 1akh, 12,812 men are
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being trained in the territorials. The situation of India is quite the contrary,
India heg got a land border of nearly 5,000 miles. That land border has
to be proteoted, and for the protection of that length of land border, the
grand figure of 11 per every lakh of her male population is found sufficient.
to be trained in the territorials. Not resting content with training her
people in the territorials, what do we find Australia doing for further
brood-leasing the national defence? There are also what are known #s
cadets which are not. territorials. They receive elementary roilitary train-
ing. What is the number of these cadets in Australia? 800,000 cadets and
41,214 members of rifle clubs.. The number of citizen soldiers is' 854,000
The total male populationi in Australia ‘between the ages of 12 and 25 years
is 552,574. Roughlv speaking, therefore, more than 50 per cent. of the
boys who attend se¢hools, or of young men between the ages of 12 amd 25
are being trained ar potential soldiers for the defence of their mother-land.
Toking, therefore, 300,000 cadets, 854,000 citizen soldiers and 41,214 mem-
bers of riffe clubs, together, the total comes to 895,214, Roughly, therefore,
more than one-fourth of the total male population 2,762,870 receives military
training of some kind or other, training at least in rifle practice. On the
30th of June, 1927, there were, in Australia, 1,114 rifle clubs, with 8 mem-
bership of 88,258, and ™ miniature rifle clubs, having a membership of
2,061. Members of rifle clubs must fire an annual course of musketry, but
do not undergo any systematic drill. The administration of rifle clubs is
under the control of the Secretary of Defence, but rifle clubs do not form
part of the military organisation. Government grants, however, are made
for the construction and maintenance of rifle ranges, ebc., and 200 rounds of
ammaunition is issued free annually to each efficient member. That is the
kind of effort that is made and that is the kind of love that the Government
bears towards its own nationals, and that is how the people are prepared
for self-defence. Compare this with the situation as it exists in India today.
Hardly 4,314 boys, out of a total male Indian population between the ages
of 12 and 25 years in India who could be said to be the only Indian cadets,
are receiving training in the colleges in the University Training Corps.
The proportion, therefore, of Indian cadets to every one lakh of Indian male
population of between 12 and 25 vears of age comes to only 8. Are there
any rifle clubs for the Indians? 8o far as my information goes, there are
none. 1 wanted to see if rifle practice could be made moze popular among
the people; but the Army Member and the Education Member say: ‘It
in so costly that it is impossible’. Costly! In a country which lives under
o standing menace of foreign aggression and which deserves to be trained
fully. for self-defence—or rather which ean never be too much trained; and
not costly in a country where there is no possibility of any foreign aggres-
sion, and yet people are being trained for military defence in such large
"numbers? The same is the case with New Zealand. The male population
of New Zesland is about 707,558, The total strength of territoriels or
citizen soldiers is 22,225. The proportion of territorials, therefore, for every
one lakh of male population is 8,110.  The -total strength of cadets in New
Zoealand is 34,159 ; and the proportion of cadets, therefore, for every one lakh
of total male population of 141.511 of between 12 and 25 years of age ir
924,181. Rifle clubs exist throughout the Dominion for the ercouragement
of rifle shooting and, in addition to minor fixtures, n Dominion rifle meeting
is held at Trentham annually. So far; Sir, we. have seen by comparison
that the proportions of males receiving military training or at least acquiring
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proficiency on rifle practice to the male populations of England, Australia
and New Zealand is very much higher than the similar proportion of Indians
in India. 1t would not in any sense be an exaggeration, if I were to say
that it is & mere drop in the wide ocean.

Now Jei us see how many school-going boys and boys attending
Universities receive training in Indis, as compared with those in England
and the Dominions of the British Empire. In England, excluding the
xnaval cadets, excluding the cadets of the Royal Air Force—here 1 am
only spenaking of military cadets—the number of boys receiving military
fraining in 1921-22 was 88,780; while the number of boys registered in
schools end colleges of over 12 years of age in 1921-22 wag 79,024,
That is, more than 50 per cent. of the boys attending schools and colleges
in England receive military training. In Australia, there are 800,000
boys  between the ages of 12 and 18 und 854,000 hatween
18 and 26 years giving s total of 654,000, boys who receive
compulsory training. In India, the number of boys registered in schools
and colleges over 12 years of age iR 4b :188 972. The number of boys
Yeceiving military training is only 4,314, . 9 boys in every one lakh of
Auch 'boys-—a inere drop in the ocean—in a country where the need is
all £he graut@r than in New Zenland or South Africa, where perhaps there
is no such need at all. In South Afriea boys between the ages of 18
and 17 yenrs are required to be members of rifle clubs. where armange-
‘ments cennot be made for cadet training, i.e., elementary military train-
ing. But here the CGovernment fear the result if boys of the age of
13 should be allowed to become membera of rific clubs, But there in
‘South Afriou, there is no such fear. They have all to be compulsorily
members of the rifle clubs. Rifle and ammunition are provided by Gov-
ernment, free of charge. There are 1,488 rifle clubs in South Africa and
141,402 members thereof. The total number of cadets receiving training
in Bouth Africa is 42,280. If sueh is the condition of military training
for Indian boys in India and if people begin tc suspect the bona fides of
‘Government, particularly with regard to their professions in respecﬁ of
‘training Indians in self-defence, would anybody with any sense of pro-
portion or any reason in him find fault with them? These figures speak
more eloquently than any words of mine. Let us here note that whatever
T have eaid so far about the peoples of Australia, New Zealand and South
Africa concerns onlv the white population and not the natives, the negros,
‘who do not eount, being uncivilized.

Now let us see the amounts of money that anre being spent on the
‘training cf boys in England, Australis, South Africa and Tndin. England’s
total revenue wap £842,824,234. Her total defence expenditure was
£117,440,000. The percentage proportion of expenditure to revenue was
18} per cent.; while in India the total revenue and the total expenditure
on .the Armv be;ng Rs. 127.26.28 lakhs and Rs. 55.10 lakhs respectively,
it is 432 per cent. Indin spends three times as much and gets merely
o drop in the ocean in return. Fngland npends less ecomparntively and
80 many times more military training is given to her hovs, The total
amount that is spent in England, out of the total expenditure on dcfence,
on the Territorials was £3,291,000, and in Tndia the total amount spenf
on Territorinls is Re. 29.55.000. Thiz means that in England £280°2 per
every £10,000 out of the total amount spent on defence is spent on the
Territorials. while in Tndia the proportion comes to about Rs. 58.8 per
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every Rs. 10,000. One can see what a miserly hand there is in the-
Finance Department of the Government of India where Indians are con.
cerned and when Indians have to be trained.

I s going to compare now the smount of money that is spent on the
training of lndian boyvs in India, with what is speut cn the training of.
Anglo-Indian and Kuropesn boys in India. The proportion of the total.
spent on Territorials to the total spent on defence in England is £280.2.
per £10,000 and in India Rs. 546 per Rs, 10,000. Total amount spent
on cadets in England is £109,000 and the proportion comeg to about
£1'8 per £10,000; in Australia total amount spent on cadets is £185,000
acd the proportion comes to £17.8 per £10,000; in South Africa they are
respectively £308,600 and £292.7 per £10,000. In India there are no.
cadets except members of the University Training Corps and nothing is
spent. On rifle clubs Australia spends £49.000, and South Africa spends
£71,197. There are no rifle elubs in India and therefore India is not
spending a single pie on rifle ¢clubs. The proportion of total expenditure
on rifle ciubs to the total amount of expenditure on defence in Australis
is £6.2 ver £10,000, and in South Africa £67'5. In India not a single
pie. This, Sir, is the way in which Indians are being trained for self-
defence. This is the way in which it is said that the British Govern-
ment is hound to the pledge of 1917, und this is the way in which that
pledge is to be carried out in practice. Bir, I am reminded of a speeck
of Sir Reginald Craddock, who was at one time the Chief Commissioner
in my Provinces. He said: ‘“ Do Brahmins of Bengal, Madras and
Maharashtra, do they expect that the military peoples of India are going
to listen to them or take their orders from them, unless they know that
thev can wield both the sword and the pen with equal facility?’’ Well.
here ave people who are willing to wield both the sword and the pen, but
where ie the hand to give and spend money on their practical training?
We have been orying ourselves hoarse for so many years that the military
budget should be reduced. I have been hearing the ery from my child-
hood ; the late Mr. Gokhale returned to it again and again in his speeches;
and the one cry always has been that the military budget should be reduced.
Well, I have reconciled myself to the idea that, whatever we may say,
whatever we may do, the military budget is not going to be
rcduced. But having been reconciled to that idea, is it too much for
us to cxpect that out of the military budget a little amount may be spent
on us? Wg do pnot want much—say, at the rate of Rs. 5 per boy going
to school will suffice. You spend so many pounds and so many rupees
in your own country. We do not want that. We only want Rs. 5 per
boy going to school. Now let us make a comparison between the training
of the Territorials and the Auxiliaries. The total strength of the Auxiliary
Fori:e in India exclusive of cadets, is 83,181. And what ig the total popu-
lation of the Europeans and Anglo-Indians in India? 2,89,121. Out of
a total of 2,890,121 males, as many as 82,000 people have been recruited
into the Auxiliary Force. Now I have begun to understand the meaning
of Colonel Gidnev when he complained that there was compulsion, prac-
tical compulsion though not compulsion by law, among Anglo-Indians
for recruitment to the Auxiliary Foree. Therefore fromm every one lakh
of Anglo-Indians as many as 11,310'1 men are being recruited; and in the
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Terntorials, 11 only out of a total of every 1 lakh of Indian males. That
is how the figures compare as between Anglo-Indians and Indians,

Lieut.-Oolonel H. A. J. Gidney (Nominated: Anglo-Indians): Are yout
figures correct?

Dr. B. 8. Moonje: Well, if you think my figures are not correct, you
oan verify them for yourself. Now as regards the amount that is spent-
on training for the Auxiliary Force, it is Rs. 2,438,800, That is Rs, 7°6-
per man, The training of the Territorials costs Rs. 104,600—that is-
Rs, 76 per man, An Anglo-Indian requires Rs. 7 per head for hig trein-
ing, while an Indian has to be satisfied with only Rs. 6. But there is-
u still groater discrimination to be seen later on. When people are
trained whether in the Auxiliary Force or in the Terrilorial Force, you
would expect the expenditure on practice, small arms snd ammunitior,
to be the same proportionately to the numbers to be trained. Not a bit
of it. An Indian is considered so clever that, by firing one round he is
supposed to have acquired all the proficiency in shooting ; while an Anglo-
Indien is considered so dull thut he is supplied with more thun twice as
much to be spent on him before he is considered to have attained to
the efliciency of the Indian in shooting. Some such sort of reasoning
appears to have dictated such sample of discrimination as I am going to
present you with just now in the matter of grants for practice, small arms
und arlnunition to the Auxiliaries on one side and to the Territorials on
the cther. The expenditure on practice, small arms and ammunition for
the Auxiliaries is Rs, 426,400 or Rs  12'8 per man, while that for the
Territorials is Rs 92,200 or Rs. 5:6 per man. An Indian becomes pro-
ficient in shooting with an expenditure of only Rs. 5'6, but an Anglo
Indian cannot become proficient unless Rs. 12.8 is spent on him. It is in
this way that we find reason to complain that we are not being treated
with the same willingness, with the same sincerity, with the same honesty
of purpose which we have reason to expect from the Government. May

4pa | therefore appeal to the Government Benches that they may
" look into this matter nand see that this complaint ig removed ?

I have cne Jittie point more to bring to the notice of the Government
mumbers wnd that is more a commercial point. I have noted that the
totnl imports intc India from the British Empire and foreign countries
for the five years taken together from 1922-28 vo 1926-27 of arms, am-
murition and equipment is something enormous. Cartridges, filled and
emptv—] am not talking of cartridges required for military purposes but
of cartridges required for sport, ehikar, etc.—from the British Empire
were imported to the extent of Re. 58,21,046; and from foreign countries
we imported cartridges worth Rs. 40.62,781. Is it not possible for these
cartridges to be manufactured in India, so that at least that large amount
of money about a crore of rupees, could he saved to India? Now, as
regards fire-arms, from the British Empire we imported Rs. 87, 76 479
worth ; and from foreign countries we imported Rs. 40.24.191 worth of
fire-arms. Thus in five vears’ time we imported a tctal of Rs. 1,45,98,425
worth of arms, ammunition and equipment from the British Empme and
Rs. 80,860,922 from foreign countries. India has thus suffered a total loss
of Rs. 2,85,85,440 in five years. The British Empire, Sir, may not like that
their trade should be taken over by the Indians. I shall grant it for the
sake of argument. But why do yov want us to spend so much money in
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importing from foreign countriesgy We have spent Rs. 80,86,922 in foreign
countries slone. These aure small things; they can be very well manu-
factured in India. I have been to the trans-frontier tribal country and
seen sporting guns being manufactured there in small factories; even
rifles are manufactured there. Do you mean to say that it cannot be
dong in India, that we, law-abiding Indians, cannot be trained to manu-
facture rifles, guns and their ammunition? May I make sn appeal, may
I make a suggoatnon that a few scholarships—say half a dozen—be estab-
lished for sending good, competent, educated Indians, B.8c.”s or graduates
of technological colleges to England or America or Germany, or wherever
it may be good to send them, in order that they may learn the art of
manutacturing arms and ammunition? If I were to make that guggestion,
is it possible for any Govermment to say—is it possible for the British
Government to say that this suggestion is not practicable or is very costly
and cannot therefore be acoepted? May I expect an announcement, at
the earliest convenient moment from the Government, that a few scholar-
ships will be established for training Indians in England and abroad in
the manufacture of arms and ammunition?

These, Sir, are some of the points which I have placed before the
Gmrunment and I hope they will meet with their approval. I do not
want to go over my time and I therefore finish.

(Pandit Madan Mohan Malaviya rose to spesk.)

Mr. President: I thought of concluding the debate now. Ia the Honour-
able Member really anxious to take part in this debate at this stage?

Pandit Madan Mohan Malaviya (Allashabad and Jhansi Divisions:
Non-Muhammadan Rural): For a few minutes, Sir. I beg to offer my
felicitations to the Honourable the Finance Member on the excellent spirit
which pervades the first budget statement which he has lnid before this
House. Tt must be very gratifying to himr to find that that spirit has bern
very well responded to practically by the whole House. I also beg, Bir,
on behalt of the Council of the Benares Hindu University, to offer the
deep gratitude of the University to the Government-for having decided
to help it, subject of course to the vote of the Assembly, with handsome
recurring and non-recurring grants. The University has long stood im
need of this help and our gratitude is both sincere and deep.

. At this hour, Sir, I will confine my remarks to a few points which seem
to need emphasising. The Honourable the Finapce Member has told us of
the danger of wew taxation which looms on the horizon. On the other
hand he has been told that this side of the House is not likely to support
#ny proposal for new taxation. I also wish to suggest to him the course
which is to my mind the only way in which future difficulties can be met,
and that is the course of retrenchment. Not having time to dilate upon
the muny aspects of this question, I shall confine my remarks to the re-
trenchment which can be effected in the Army expenditure. The internral
security British troops which, 1 think, now number about 24,000, have
long exceeded the number which had been originally fixed for them. This
ig one item which requires looking into. T am entirely opposed, and I
think Tndian public opinion is entirely opposed, to British troops being
called to help in quelling riots and internal disorder. Their number has
been unnccessarily swelled nnd the cost has been very largely increascd.
I think if the internal security British troops could be dismissed altogether,
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it would effect a saving of between Rs. 6 to 8 crores; but if they cannot
be entirely disbanded at one stroke, l’request the Honourable the Finance
Member to discuss with the Army Department and His Excellency the
Commander-in-Chief the desirability of making a substantial reduction 1n
their number.

The second point which I wish to mention, Sir, for consideration by
the Government of India, is the necessity and the justice of asking the
British Government to share the burden of the military expenditure under
which India is groaning. Dr. Moonje has, in his very valuable speech,
mentioned that England spends about 18 per cent. of her revenues on
military expenditure, whereas India spends nearly 48 per cent. This
enormous expenditure requires to be cut down in the interests of the people.
and I submit that the large number of British troops which is maintained
is maintained not merely for the purpose of internal defence and to et
India's foreign foes, but is maintained, to a large extent, for Imperial
purposes. This is a matter which has been debated in the past, end I
invite attention to it because the necessity for it is urgent, and we arc
confronted with & situation in which the Government will find it wv.ry
difficult to carry any proposal for new taxation in this House except in
the eircumstances to which Sir Purshotamdas Thakurdas has referred. I,
therefore, submit, Sir, that both in justice to the people of this country ana
algo in order to be able to meet the financial difficulties of the future, the
reduction of military expenditure is @ matter which eminent]v requires the
consideration of the Government of India and of the British Government.

The next point to which I would draw the attention of Governmenf, in
relation to Army expenditure, is the need for a little increase in this
expenditure, or rather the diversion of a little of the military expenditure
to the training of Indians as officers for the Army, for which Dr. Moonje
has laid before the House abundant arguments and reasons. I beg o
submit that it is a reproach to the Government of this country that, in the
face of the situation which has so well been described by Dr. Moonje and
by other speakers, the Government should not vet have made up their
minds to adopt n definite scheme for training the youth of India for holding
the highest positions in the Army. It is high time that the Government
decided upon a definite policy and carried it out; and I ask the Honourahle
the Finance Member to consider the question during the course of the year,
and to provide a substantial amount to afford such training to Indians.
I do not wish to dwell here upon the fate of the recommendations of the
Skeen Committee. All that ir well known to Members of this House, but
I do ask the Government not to burke this question any longer, but face it
firmly, courageously, and justly in the interests of the good relations which
we desire should subsist between England and India. The Honourable
the Finance, Member spoke, Sir, and naturally, a good deal about the
prosperity of India. He thought that there was not much reason to be
nervous regarding the financial condition df this country, because the
railway returns and the figures of foreign trade satisfied him that that
condition is not 8o very bad as many of us think it is, I invite the Honour-
able the Finance Member, whose assurances of good will we all gratefully
accept as sincere and true,—and whose statement that the interests of the
people of India will receive the first consideration in his mind in dis-
oharging the high duties which have devolved upon him, we welecome,—to
move ‘with some of us non-official Members into some typical villages.
He is new to this country. We have lived all our lives in this country,
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and we know the condition of the people a great deal better than he does:
and as such I would invite the Finance Member to move with some of us
non-officials in some typical villages of India, without giving any notice
to the authorities or to the non-officials that we are going to do so, und
there study the real condition of the people for himself. If he will do
80, I assure him that he will bave to change his opinions regarding the
prosperity of this country a great deal. But for the moment I shall confine
myself to the condition of trade and business which has been adversely
affected by the 1s. 6d. rupee, to which the Finance Member naturally made
a reference. I have already, Sir, on previous occasions, drawn the a{tention
of the House to the opinion which prevails in business circles, both Indian
and European, that the 1s. 8d. ratio has worked a disaster on the industrial
and commercial interests of the people of this country. I have been getting
more and more evidence on this question. Only two days ago, I was told
at Amritsar that a very large number of firms have failed during the last
two years, and they ascribe their failure to the effect of the 1s. 8d. rupeo.
Those who have imported goods, British goods, also complain that. though
they obtained goods on cheaper terms because of the exchange, they have
not been able to find purchasers, and that many of them have not been able
to take delivery of goods ordered. I amr told that European merchaunts
algo, many of them if not all, have come to the same conclusion. The
Finance Member must have noted that at Lahore European business wrn
have invited Indian business men to join in starting a currency lsague
to agitate for the restoration of the 1sa. 4d. rupee. In view of all this,
I would only ask my Honourable friend to keep his mind open on tlis
question. I do not ask himr to accept our statements as correct; I only
request him. in the interest of the country, and in view of the position uf
high responsibility which he occupies in the Government of this country
now, to hold his opinion in suspense, to keep an open mind and to come
to a conclusion on the subject, after considering the pros and cons of tha
question as they deserve to be considered.

My Honourable friend referred to the great difficulties which lie in the
way of re-opening the question. I quite understand, Sir, the full weight of
those difficulties, that he feels. We did not expect him. all at once, to
adopt any other view, but I do wish to say this. that while my Honourable
friend dig us the honour of at least taking seriously those of us who believe
that the rupee should be restored to its former value, I think that he has
not given sufficient weight to the facts of the situation in the country
por to the arguments which have been advanced in support of our conten-
tion.

The Honourable the Finance Member said: ‘“When the issue was stiil
an open one, the country in a sense had a free choice before it.”’. With great
respect, Sir, I beg to differ. The country did not have a free choice before it.
If you want to know whether it had a free choice, you have to scan through
the list of divisions on the ratio question, and you will find that the bulk
of the elected Members of this House voted solidly against the 1s. 6d.
ratio. We spent all the time that we could, we spent all the energy that
we could, in trying to persuade the Government not to adopt the course
thev did, but all our efforts were in vain. T submit that my Honourable
friend will be nearer the truth, nearer the right line, if he will judge the
opinion of the country, not by the list of those who voted for the 1s. 8.
ratio with the Government, but by the list of those who voted sgainst the
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Government on thig very important question, because my Honourable friend

knows ihat representatives of Provincial Governments and other official
members are bound by official etiquette to vote with the Governmunt.
Their votes cannot really be regarded as expressing their true opinion in
the matter. I am willing to concede that there were some Members who
were convinced that it was the right thing for them to do when they dgcldgd
to vote with the Government. And while on this question, 8ir, I wish-io
say this that though I do not wish to revive an umpleasant controversy, we
do know that there was demoralisingly great canvassing done on 'the poert
of the Government for securing the support of somre Members of this House
for the 1s. 6d. rupee. I do not wish to say more about it, but that is .a
fact which cannot be concealed by anybody. Therefore, I submit that the
country was not allowed to exercise a free choice when it decided that
momentous question. . )

Then my Honourable friend asked: ““Can it seriously be proposed, as:
a practical course, that, after working on a basis of 1&. 6d. for several
years—a basis actually fixed by statute since 1927—this Government c.uld.
deliberately decide to devalorise their currency by 11 per cent.?”’ Sir, I
wish to remind my friend that, for a long time, for about 20 years, the
1s. 4d. ratio prevailed in this country. Fromr 1898 or 1899 for about 20
years, the ratio stood at 1s. 4d. There was a change after that period,
but in 1924 the rupee stood again ncar 1s. 4d. and then my Honourable
friend Sir Purshotamdas Thakurdas actually sought by a Bill to stabilise:
the Rupee at 18, 4d. But the then Finance Member did not agree to kis
proposal. We thus lost a great opportunity, and two years later, the
. Governmen stahilised the rupee at 15, 6d. and put it on the Statute-book
under the conditions to which I have already referred. Therefore, I submit,
Bir, that if the Government. had no difficulty in raising the ratio of the
rupee from la. 4d. to ls. 8d. after it had stood at the former figurc for
nearly 20 years, if Government had no difficulty in deliberately raising the-
ratio to 1s. 6d., there should be less difficulty of a practical character in-
restoring the ratio to la. 44.

But said my Honourable friend: ‘I can hardly conceive the possibility
of & more disastrous course’’. Here again I ask my friend to suspend his
judgment. I wish him to ask business men in every circle in India to-
express their views upon this question, and to weigh their evidence befora
coming to a conclusion. My Honoursble friend said: ‘It would cousae
injustice to thousands of individuals who had entered-into previous contracts.
among whom perhaps the most importent are the workers, manual and
otherwise, whose wages and pay have been fixed on a different basis, and
it would strike a blow at the credit of India in the eyes of the world from.
which it could hardly recover”’. Now, I admit, Sir, that the change 1
propose will cause some loss to thousands of individuals. But I urge that
it will not cause any injustice. It is a case of wrongful gain or possession:
These individuals got the advantage of 12} per cent. increase in their
salaries by a wrongful process. Therefore if they have enjoyed this, wrong-
ful advantage since the Act was passed, it is not an injustice to put an end
to such an advantage. It is not yet even outside the ordinary period of
the limitation of three years within which persons who have enjoyed a
wrongful advantage, are required to disgorge it. It is no injustice to them
to say that they shall in future be paid at the former rate. I submit that:
these individuals will have absolutely no cause for complaint, because they
got a sudden rise in their salaries and wages to the extent of 124 per ccnt.
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without any justification. My Honourable friend .said that the change we
recommend would cause injustice to thousands of individuals, but let me
.remind him' that the people who are suffering the most from this artificial
ratio are the bulk of the agriculturists. Naafly 80 per cent. of the popula-
‘tion of this country depends upon sgriculture. To them this ratio is caus-
ing a loss somewhere between 30 to 40 crores a year, and this loss will
-continue to be inflicted upon them so long as the wrong is not remedied.
1 ask my Honourable friend the Finance Member to look at the problem in
this way. Persons who were unjustly given the advantage of a rise cf 12}
per cent. in their salaries and wages cannot rightly complain if they are
‘asked to ceuse to receive that advantage, but the agriculturist, who toils
:and moils, who supplies the Governmeni with revenue, and who supplies
the people with food, is losing, as I have already said, 80 to 40 orores
every year, and it is his impoverishment which has impoverished the
country. Your markets are full of stocks of goods, because the real pur-
-chaser of India, the agriculturist, has not emough money to purchase the
goods with, and this will continue to be so, and the evil will continue to
-grow, until you right the wrong which has been inflicted upon him.

8ir, the next point my Honourable friend urged was that ‘‘this would
-strike & blow at the credit of India in the eyes of the world, from which
it would hardly recover’’. 1 was rather surprised, Sir, that the Finance
Member should use such an argunrent. Why should it strike a blow at the
aredit of India? In one place he says that the credit of India stands very
‘high, How will it affect foreigners if we shall readjust the ratio of our
-rupee to the pound? They will still get their full value for what they will
-gell us. But my Honourable friend should remember the volume of internal
‘busingss that is dome in this country. In comparison to that volume of
"business, the business that we do with foreign countries is very small and
"the change will not, I submit, strike a blow at the credit of India in the
eves of the world in any sense. The Honourable the Finance Member agk-
-ed: ‘“What guarantee would other countries have that a word once broken
would not be broken again?’’ Here I mrust beg my Honourable friend to
read the history of the exchange question for the last 25 or 80 years. Ie
will then see that the Government broke ils word when it first established
the 1s. 4d. ratio, and how, after 20 years of the rupee standing at that
‘ratio, the Government again broke its word with the people, the three
"hundred millions of this country; that it thus broke its word with them on
‘two oceasions, depriving the bulk of the people of India who hold their
savings in silver on both occasions of the value of their possessions which
they had put together after years of hard work and labour. The value of
-gilver went down at every one of these processes and it is the people of this
country who were made to guffer. We have not done any wrong o any
‘foreigner. No foreigner has reduced the cost of the article which he scnds
-out to this country. He charges us what he used to and we are going to
pay him what we have to. ow then can it be snid that we shall have
broken our word which we have given to any country. We have not given
them any such word. They want their payments in gold. The payment in
gold will not be affected so far as they are concerned, and so I submit thab
we shall nol be breaking our word with any other people, nor will any
peaple have any reason to complain of our action. This is a matter abso-
lutely for the péople of Indin and for the Government of India to decide
supon.
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In the next paragraph the Honourable the Finance Member said .

‘1. have never seen any practical suggestion made as to how such a change could’
be brought about; hut I 'feel sure that any man who really understands the working
6f these matters will realise that, whether it were to be done by & stroke of the. pen
over-night. or aMowed to take place as & result of a long period of weakness on the-
part of Government, the results would be equally dislocating and disastrous, »

1 adrait that the results would be somewhat diglocating, but T do not agres
that they will be disastrous. Some suffering will have to be inflicted. Evon
when a carbuncle has to be removed, there is a little suffering to be inflicted;
but the carbungle has to be cut out in order that the body should regain:
health. The higher rupee ratio is the carbunclé that is poisoning the body
politic, and it has got to be cut out. The process will not be éxcessively
painful, and it will not result in anything elsé than & healthy flow of
rich blood again. I submit therefore that the results will not be disastrous,
but will be quite beneficial.

As to the observation of my Honou'rflb]e friend that he has never seen
any practical suggestion made as to how such a change could be Lrought.
about, why, the same process has to be adopted, which was adopted whent
you brought about the change about which we complain. You bring in a.
Bill to establish the 1s. 4d. ratio, or allow us to do it. You ask for the
opinion of this House and of the cougtry again, and I bet—I am not given
to betting, the House will excuse me l}.lm' saying this, even at this moment—
1 say, I bet, that the House will not hesitate any more in supporting the-
1s. 4d. rupee. The bulk of business men in Ihdia, European as well as
Indian. will, T believe, support the change that I am advocating. The
matter is only one of legislation. You inflicted a wrong upon us by legis-
lation, and by legislation must you remove that wrong.

The Honourable the Finance Member told us that he was anxious to
improve the economic condition of the people. We honour him for it, and’
we are grateful for this early expression of his intention on this subject.
It should put some heart into those of us who have for years past been
anxious that the fundamental economic conditions of this country should

be improved. Making a very kind referenee to me, my Honourable friend:
said :

“I would say to him that the only way in which: that can be done is by the constant
and combined effort of Government and all those who can influence public opinion,
directed to the extension of education and credit facilities, to the encouragement of hard
work and thrift, and to an increase in real wealth by the introduction ¢f improved
methods of cultivation and communications."

There we are at one with the Honourable Member. We agree, but.
we insist that the restoration of the rupee to ite proper value is a condition
precedent necessary to usher in progperity again into this country. My
Honourable friend said—gnd that was the only expression in his otherwise
fine statement by which some of us were pained—he said that the Govern-
ment were bound to use all the resources at their cothmand to prevent a
change in the ratio of the rupee being effected. I would ask him to use
all the resources of Government to accomplish the change which we urge
upon him and upon the Government. I submit that, not until he has done-
it, will it be. practically possible for the people and the Government tc
combine in a grent effort to promote industries, to develop banking facilities,.
and to secure greater and cheaper credit for the people of this country..
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This Lrings me, Bir, to another important question to which the Honour-
eble the Finance Member referred—the institution of banks. We ars glad
that he has decided, at this early stage of his career, to have the questicn
of banking facilities examined. We are very grateful to him for it, but I
want to tell him that we have a long-standing grievance on this question,
It was in the sixties of the last century that the question of a Btate Bank
‘was discuased by the Government of India. Since then it has been discussed
off ind on. In 1914 the Royal Commission recomnrended that it should be
-oxamined. The war intervened. The Industrial Commission was appoint-
-ed. It recommended that the question of a Btate Bank and other ques-
#ions of banking facilities sheuld be examined. Sir Basil Blackett promised
to us that it would be examined. But we have not yet had an inquiry
into the subject. The inquiry is long overdue. The question of adequate
‘banking facilities for the people of this country is a very sore one. S8ir,
we have to witness, year after year, the painful phenomenon that the
agriculturist, who has got all his wealth lying in his field and crops, has got
to pay interest at an enormous rate in order to find accommodation for
weven the short period between harvest time and the date by which he has
to pay his rent. He has to pay high interest on all hig loans. There is
wealth in the country. The Government of India allow huge balances to
remain with the Imperial Bank of India. They borrow at 8% per cent.
-and they can lend at 84 per cent., or even sometimes at 33 per cent. Bui
the man to whom they and the whole country is deeply indebted—the agri-
~culturist—cannot obtain the money he wants for his necessary transactions
unless he consents to pay an oppressively high rate of interest. I submit,
Sir, that this is a great reproach to the system of administration which is
going on in this country, and I earnestly hope that, under the advice of
the Honourable the Finance Member, Government will soon take up the
«question in right earnest and help to eslablish in the ¢ountry a comprehen-
give scheme of banking which will meet the needs and demands of .1l
classes of people throughout the country. The Japanese started their
‘banking in 1872 and they had no such banking sysiem as India had at that
‘time. They have developed banking very well; the number of their banks
wins 2,100 some vears ago; after many amalgamations, it was over 1,600
last year, and they have long been reaping the advantages of a comprehcen-
sive system of banking. Sir, the matter still remains to be investigated in
<this great country and I hope the Honourable the Finance Member will

-expedite its consideration.

I will say only one word more in the end. Many of us have a feeling
of hopelessness and despair in respect of all that we urge upon Govern-
ment. We feel that, unless the system of administration is radically
-altered, unless Members who sit on the benches opposite become responsible
to the elected representatives of the people, sll these great and vurning
Auestions, which affect the welfare of the people, will remain unsolved.
T therefore hope that all those Members on the opposite side, who feel
really and sincerely for the welfare of the people of India, will join their
voices with ours and help us in bringing about the early establishment of
full responsible government, so that we may work together with hope and
cheer and co-operate with each other even more fully than the Honourable

‘the Finance Member has invited us to. [(Applause.)
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The Honourable Sir George Bchuster : Sir, I should like to start
by offering to this House my thanks for the kind way in which
1 have been treated during this debate. I think I may say that every
speaker has given me some expression of friendship and encouragement.
There is perhaps one exception. I think my Honourable friend Mr.
Duraiswamy Aiyangar would perhaps be disappointed if I interpreted
his speech in that way. But even his speech contained one cheering re-
mark when he suggested to me the possibility that this time next year I
need no longer be occupying this bed of thoms.

Mr, 0. Duraiswamy Ailyangar (Madras ceded districts and Chittoor:
Non-Mubammadan Rural): I only meant that you will be a responsible -
Finance Member, and not as you are now.

The Homourable Bir George Schuster: Sir, it is impossible to reply in
detnil on all the points which have been made. I think I might divide the
points into two classes—hostile criticism and helpful suggestion. I am
glad to be able to say that the latter class predominates, and I shall find,
in reading speeches of Honourable Members, much food for reflection and
many valuable suggestions, of which I shall do my best to take advantage.
As regards criticism, so far as this has been applied to any definite proposals
in my budget, I think that practically all T have to say is contained in my
original speech. I do not think that any Member who has spoken with
& due appreciation of realities, and of the responsibilities of my office has
seriously suggested to me that, as regards the forthecoming budget, I could
have taken any other course than I have actually chosen. think the
stops that I have taken are the only steps that were possible to me at this
first stage. Criticism has been directed rather to my account of past
history, or to certain implications contained in remarks which I have made
a8 to my policy for the future. I have been told, as regards past history,
that I have given too optimistic an account of the situation. But the account
avhich I gave was directed rather to showing by comparison some of the
difliculties of the future, and in giving it, I endeavoured to dwell on
features which ought to give us confidencq in the underlying soundness of
the position. I am sure that I shall not be blamed for that. It is the bad
workman that complains of his tools, and, if there are difficulties ahead of
us, and if those difficulties should at times seem great, we shall not improve
the position by bewailing them. Our task rather is to seek means for over-
coming them. T have not sought to disguise the difficulties, but there is
one aspect of the matter which I do not think has been sufficiently brought
out in this debate. T am told that my budget is a deficit budget and that
it shows a deficit of 00 lakhs. I wish to correct that impression. I did
give in my first speech, certain figures to this end. My Honourable
friend Mr. Chetty has also dealt with this matter to some extent in his
speech, but the point T wish to make is this—that owing to quite abnormal
fluctuations in the way in which revenue came in as between the various
vears, the actual figures for the three years 1927-28, 1028-20 and 1929-80,
‘taken as they stand, do not give a true picture. By correcting some of the
main variations to which I am referring, instead of showing, as we do at pre-
sent for 1927-28, a deficit, of 222 lakhs, for 1928-29 a surplus of 80 lakhs and
for 1929-80 a deficit of 90 lakhs, the figures would rather be, for 1927-28 a
deficit of 182 lakhs, for 1928-29 a deficit of 75 lakhs, and for 1929-80 a
deficit of 25 lakhs. Therefore there is a steady improvement, and I think
4bo process is correctly described in the words which I used in my budget
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speéch. It is a process of filling up thé gap which was left by the remission
of the provincial contributions; and although my' Honourable friend Mr_
Chetty suggested otherwise; I think the Government is in substance carry-
ing out the original intention, and using the surplus whick went to swall
ihe RB‘-?&IJ.!IJQ- Resérve ¥Fund in 1927 to bridge the gap umtil both ends meet.
. “ 8o mudh for the past. As regards theé future, my policy has chiefly
beén criticised én account of what I said as to foreign borrowing. 1 fully
appreciati the reasons whi};:h'h'év'e induced Honourable Members opposite
to raise objections to the whole policy of forei rrowing. . I.do got agree
with those reasons, but 1 undersmnd} them, "l'%u}tpwé .hdr\l'g to iﬁee'mdl‘itdesa.
ard even if those reasons are held to be disadvantageous, they have to:
be weighed uagainst other factors in the scale, and, as I explained to.
Honourable Members, we are actually at present commitied %o 6 certain
programme and that programme must be carried out. My whole poliey
hes been and will be, as I also explained in my budget speech, to resume
a close and effective control of capital expenditure. But for the presenk
we have to execute the commitments which we have already on our hands;
and in the immediate future some measure of foreign borrowing may be
necessary. At the same time I reiterate all that I said in my budget
speech a8 to my support for the principle that, as far as possible, the
needs of India for capital expenditure should be met by rupee borrowing.

Having dealt with these general considerations, S8ir, it would be perhaps
well for me to make a reference to some of the points which have been
made in i1he speeches which we have heard. The debate was opened by
my Honourable friend Mr. Kelkar, who made several helpful suggestions.
He made remarks as to the way in which the figures were presented, and
complained that, as they were now presented, it took even a financial ex-
pert six months to understand them. 1 thought.l had done romething to
make things clearer, but I will devote myself, during the coming year,
to devising means to make the statements oclearer still, and I will try t6
follow up the suggestions made by my Honourable friend. My Honourable
fricnd also referred to the distribution of capital expenditure, and I think
he said that, judging from my speech, when 1 talked of the development of
India, T really had one thing in mind, the building of railways. He refer-
red to the very small amount which had been spent on irrigation, I should
just like here to clear up a misunderstanding on that point. As far as the
Jeptral Government is concerned, its opportunities for direct expenditure
ou irrigation are limited. It hms certain schemes in the direetly adminis-
tered arcas—in the North-West Frontier Province and Baluchistan—; but
thosc are of very small dimensions. The main expenditure on irrigation
i of course carried out bv the Provincial Governments, who rely upon the
(lovernment of India to finance them. Taking the eapital expenditure of
the Government of India up to the 815t March, 1928, the total expenditurée
up tc date on railways is 669 crores, and on irrigation 111 crores, so that
irrigation represents ubout one-sixth of what has been spent on railways.
At the rame time 1 think there in much substance in the point made by my
Hopourable friend, and it has occurred to me, listening to the debate om
the railway budget, followed by this general debate, that thers might be
some room for improvement in “he system, because at present we debate
capital expenditure on tailways, quite apart fromh the disoussion and debate
on the general financial position of the Government. It ssems to me that
the two have got td be considered together, for the railways have become
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of such importance that their expenditure dominates the whole puodition of
the Gevermment.

Then I come to the remarks made by my Honourable friend, Mr. Gaya
Prasad Singh, whose very vigorous speech convinced us all, I am sure
with pleasure, that he himself at least had escaped from that fate of loss
of all wartial energy and emausculation (Laughter) which, he said, had be-
fallen his province. (He referred to the Post and Telegraphs expenditure,
and the possibility of reimposing the high rate on foreign telegrams. He
also referred to the Army, and as my Honourable friend, the Army Secretary,
has not had an opportunity of replying, 1 would like to say that the
suggestion that we should make more use of the Air Force snd effect eco-
nomies in ground troops is under comsideration. It is always kept in
mind when egonomies are possible, that they might be employed towards
improving and strengthening the Air Foree, and in improving mechanical
equipment, 80 ag to reduce the need for ground troops. We are still in’
an experimental stage as regards that, but certainly the question is very
nuch in the minds of the authorities responsible for it.

My Honourable and gillunt friend, Colonél Crawford, hdad also some
valuable suggestions to make, and particularly a suggéstion to the public
benefit that Army officers should be liélped to take an interest in the gdnh-
eral state of the country. I may say that, to some extent, I have alread
acted on that suggestion, because T tock steps this yedr to forivard coplus
of all my budget notes to the principal staff officers, so that they might
know something of the genéral financial position of the country, (Laughter
and Applause.) I think something on the lines of what iz done in the
Btaff College at home, where I liave myself had the Honour of lecturing on'
finance, might with great advantdge be introduced here, - .

Then-I eome to: the remurks of my Honoureble friend, Mr, Birla, whose
gpsoch guve' me much food for thought. One of the first things he' refer
red tp wase:ithe revision of the provision which exists at pressnt for veduos
tion: and avoidance of debt. Tha¢ has uiso been refetred: to by othwes
Honourable Membere: in their speeshes, and as I mentioded in' my ows
speech; thie provision which exists at present is due for review this yeaw
Appeal has been made in several quarters: that I should teke this Houee:
into my confidence in dealing with this question. I certainly intend #o:
do so. (Hear, hear.) I cannot exaotly say at present what method: will be
bestr to- choore for doing so, bubt in the first case I propese to'consult the-
leaders of the various political Partios in this House, and' get suggestions:
from' them a8- to how they think it could best be disoussed.  The responsi-
bility for making adequate provision for reduetion: and avoidance of debht-
must of course rest with the Governmens. I believe that when the posi-
tion: is: properly explained on both: sides we shall have no difficulty in'arriv-
ing at & common: view on this.question. HBut it is a question'of very great
importance, It is one of the key points in the financial position of the

Then again my Honourable friend, Mr. Birla, made a remark with which
I am'in hearty accord. He said we ought to bt able to face periods of
bad seasons and ought not to have torely on good seasons to see
us thraugh. T entirely agrce. Our finanoial machine ought to bé"
no fair-weather construction. We ought to be able to face bad'
périods, and’ that is what I had in'my mind when, in the opcning

B
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paragruphs of my own speech, 1 said that difficultics were. opportumhes.
and that, if we could strengthen our systews to overcowe d.l.ﬂmultxes, it
gy be & permanent advantage to the country.

My Honourable friend went on to say thut there wus little hope of new
taxation, or at least that we oughi not to look to that as u method of
slmengbhamng our machinery.  He said retrenchinent should be the sigm
word in our programme. 1 have already made reference to that in my
budget speech. - Honourable Members wili recall to mind the three reasons
which I gave for seeking to make uo chunge in our system of taxavion this
year. My second reason was that, before 1 suggested any cbange, 1
thought the vime hud come for the Govermment to review the whole of its
expenditure. (Applause.) I think vhe time has come. It is already several:
years since the lust Retrenchment Conunittee investigated affairs, and 1

think it is always & good thing to overhaul the machine from t.u.ue to time,
(tlear, hear.) '

As to what was ssid by my Honourabls iriend, Mr, Birla, on the ques-
non of the state of the country, 1 do not entirely agree with his views, He
is one of those, I know, who think that what this couatry is suffering from
is really a shortage of currency. 1 think rather what the country may be

uﬁermg from is @ shortage of capital, and I do not beiieve that any arti-
figial increase in cwrrency would really be u sound remedy for our present
ills, bug that iy a very large and deep subject quite unsuiteble for me to
enter wpon ut this late stage- I lcok forward to many opportunities for
digcussing it with my Honourable friend, and perhaps, in the course of the
year, we may come to see some dayhght. in the matter.

.-Then I come to my Honourable friend, Sir Purshotamdas Thakurdas, to
whom 1 should like to express & special word of thanks for the way in which
he.meb the hand of co-operation which I heid ouwt to him. Again I eay to
him: that 1 bope in the course of the coming months, we shall have many
opportunities of discussing these problems together, snd 1 shall always be
glad to have the advantage of his advice, and 1 feel that 1 am fortunate to
be .able to rely upon it. . There was one particular point which he made in
his remarks. - He said that bhe thought 1 had not paid sufficient attention
to the industrigi situation. 1 assure himu that if in what I said 1 did not
include lengthy passagee on the industrial situstion, it wes certainly eyer
presens to wmy mind. I recognise, for example, that one of my own first
duties here is to study eonditions in Bomvay, and 1 hope to have an early
opportunity of going to Lombay and learning something at first hand of
the situation there. My Honourable friend also asked that the Govern.
ment should take steps to provide some sort of statistice which would en-
able the couatry to judge of the general stale of affairs. He distrusts the
figures of railway ératiio, and the figures of export and import trede, and
he wants to turn to the prices of typical industrial shares. I have mo
doubt thut information of that kind might be of value, but I do not think
that the current market price of shares can be aocepted os an adeguate
test, without & great deal of quelification and cross-chocking. I ‘think
m “Honourable {riend himself rhowed s, in his speech, one of the reasons

ich seem to me to justify that remark of mnine, He said that there Were

gompamea which in the year 1921—1.1u, Jear of the post wur boom or rather
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the end of the post war boom—had paid in dividends 'more rupesds than
the price at which the whole share stood to-day, and he quoted that as
evidence of the parlous state of industry to-day. I think he anticipated,
of ocourse, the obhvious retort, but yet I cannot refrain from making it- It
muat be true to say, if that is the case, that these companies distributed
far too mueh of their profits in the post war boom, and did not set! aside
enough to strengthen their reserves against bad times. this is a common
occurrence which happened all over the world. Even the most sbaid and
serious business men lost their heads in that post war boom. Thers is no
doubt that a great deal of the trouble to-day is due to the fact that the high
profits which were made at that time were not utilised to be put back into
the busimess to improve the machinery, and to leave all industrial enter-
prises in the best possible state to cope with bad times. Therefore the
point which I wish to make is this: the fluctuations in the prices of in-
dustrial shares may be due not merely to external conditions of trade, but
also to the efficiency or otherwise of those who are responsible for the
management of those concerns. At the same time, I 'am fully desirous
of taking advantage of my Honourable friend’s suggestion, and, in consult-
ation with the Honourable Member for Commerce and Railways, to con-
gider whether we can get together mcre relinble statistics and figures which
will throw some light on the real situation of the country. One of the
most interesting things which has emerged in this debate and indeed in
all my discussions with Honourable Members who are interested in the
condition of this country, is that, to my mind, there is a general idea abroad
that things are very bad and no ons ean quite say what is the resson for
it, or why they are bad, or exactly how bad they are, and when you eome
to the condition of the peop]e, whother it is really worse now than it was,
sey, ten years ago. T hope very much that we sha'l get some uséful
information out of the banlnnq inquiry which we now propose to indugurate.
But, I quite agree that it is desirable to look for other means which may
keep us in touch with the real condition of the country.

My Honourable friend Bir Victor 8Sasspon made, as usual, some very
entertaining remarks. He tried to frighten us at the end by sugzesting that
he, as a whip, would next session be replaced by a scorpion. But he
wields himself so very pleasant a whip that I almost cease to have any
fears of the scorpion. (Laughter.) He also had some helpful suggestions

to make and T hope~to have an opportunity of taking them up during the
next few months.

Then, I come to my Honourable friend . Mr. Jamnadas Mehta, who
started bv wishing me god-speed in everything that T did, and ended on
a somewhat less helpful note. I do not think it would be any use for me
to attempt to follow him through his flights of what T van only. describe
as rhetorical finance. (Laughter.) T entirely disagree with most of his
arguments, but it would be quite impossible for me to refute them in
detail now. He objects, as we all do, to the necessity which has recently
come upon us of putting up the Bank rate. T entirely agree with him
that such a necessity is an undesirable one, hut, ‘when he compares our
rate with the rate of the Bank of England, and says that it is only if
the Bank of England rate is higher than the rate out here that the
transfer of funds from one country to the other will be affected, then.
of course, T entirely disagree with him. e said also: ““The. 'Bank of
England rate has been put up from 43 per cent. to 5% per cent. and you put
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up your Bank rete to 8 per ocent., which means of course that every
ome who waats to borrow money from the Bank, paying, as is mormal,
one per eésnt. over the Bank rate has to pay 9 per cent.’”’. He compares
#his ® per eent.—that is the Bank rate, with the extra one per cent.
addsd to it~—with the 5§ per oent. which is the Bank of England rate. 1
eell that an unfair comparison. The Bank of England rate goes up by
ome per oent. As the rates were more or less in equilibrium before, it
is not an unreasonshle assumption that, if eonditions are such that it is
neseosary to put up the Bank of England rate by one per cent., it may
also be necessary o put up our rates here by one per cent. I do not say
it is absolutely neeessary, but in this csac, I do say, as I said to the House
the other day, that, after very careful consideration, I eame to the eon-
elusion that it was the right course to take, and I still adhere to that
opinion. It is quite opem to Honourable Memkters to have s different
opinion, but it was an opinion taken in the ordinary course of exercising
ome’s funetion as ewrvenoy aunthority, and as I seid, when I answered Mr.
Chetéy’'s question in this House, if it is sugpested that it was neceseary
bessuse, on our present retio, we cannot maintain the equilibrium of ihe
oxchangs without some special artificial menipulation which mo other
oountry has to resort to, then I say, that is an entirvely false implication.
It was & purely normal transaction. T am sure that the Benk of England
rate going up to 54 per cent. was just as unpopular in England as our rise
here was and probably the authorities were jush as severely eriticised, but
it is one of those things which hes to be dome and I seek fo offer mo
turther defence for it. Then my Honourable friend quoted some figures,
a8 to oustoma receipts, aceording to which he said thet it wes
‘quite olear that, as far as the middle olasses and the wealthy olasses of
this eountry were concerned, they were prospering, but that the poorer
olasses were not, becausse, he eaid, the oustoms reeeipts have inercased
just on those articles which the waakthier classes would use and buy.
That at least has some comforting sides to it; for it shows that such
extra taxation as has been maised through customs has fallen on the
classes who can hest afford to buy. Moreover, a time mav
B.2%.  oome when T shall be very glad to have my Honouratle friend’s
specch to refer to as evidence that an import duty on sugar is not a
tax whish affeets the poorer classes of this countrv. (Applause.) My
Honourable friend complained that no mational poliev hes been laid down
for the customs tariff, and he used the same criticism as regards the
reilway tariff. Those are questions which will no doubt come up for oon-

sideration in the near future, particularly as regards rajlway. rates.

Then, 8ir. T come to the remarks made by my friend Maulvi Muhammad
Yakub, in whose speech one passage occurred which was also repeated by
my Honoursble friends sitting on these Benches. He referred to the
position of the Aligarh University, and to the oprission to provide any
funds for that University in the budget of this year. I should like to say
at once that it was once recognised, whepn the matter. came up before the
.Btanding Finsnge Committee that, if the Government gave special assist-
ance to the Benares University, it was definitely accepting. an .obligation
to give sssistance on the same scale to Aligarh. (Applause.) The only
_reagon why no amount. appears at present is that the whole question of the
arganisation of the Aligarh University is .at present under consideration.
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and no definite scheme is ready according to which the money could be
opplied. But, ‘1 repeat ¢haf this is reoognised by the Government that,
a& soon as the Aligarh University is ready with a scheme, it is entitled
1o point to what has been done to the Benares University and say ‘‘Now
do something for us on the same lines”’. (Applause.) o

Then I come to the speech. of my Honourable friend Mr. Chetty. His
remarks were, I think, on the whole, just and true. In fact, a great deal
of his speech I could have made myself. (Lsughter.) I do not quite
agree with his criticisms as to the way in which we presented our figures,
but that is a matter on which I am sure I can clear up any difference that
exists between us. He asked me particularly to take account of the fact
that, what the railways were allowed to spend in this country must depend,
ot on their capacity to spend, tut on what the country could afford. He
asked me to ponder over the state of affairs which existed to-day. I can
assure him that I started pondering over it two days after I took over my
present office, and the result is embodied in a programme settled with
my Honouratle friend the Member for Railways—a programme which is
sc fixed that we have now reduced our outstanding commitments—and
if things should go badly—as I hope they will not—so that we are in
difficultier as to finding increased capital in the following year, we shall
be better able to vontrol our capital expenditure without cutting short
uny undertakings half-way through completion. '

Then, Sir, I come last to my Honourable friend Pandit Madan Mohnn
Malaviya. He spoke last and so his remarks are freshest in our minds.
He appealed to me to keep an open mind on the question of the ratio.
I thought I had made it clear in my own speech what were the reasons
why I think it is essential that I shouldhave no open mind on this subject.
On all other questions, I am prepared to keep an open mind and learn
by experience; tut on this particular question it seems to me so great
an evil that any uncertainty should be allowed to continue, that T thought
it in the public interest that I should make as definite a statement as
possible and reinforce it by that expression—to which alone, of all that
1 have said, he has taken exception—that the Government would usc
ull the resources at its command to earry through that policy. That
expression was used in no sort of aggressive spirit, but simply to show
that the Government had taken a certain definite decigsion and eould not
go back upon it. And I feel sure that all Honourable Members who are
connected with business will agree with me in this, that it is far better
to be definite and decided on a point of this kind, and not to allow any
opportunity to remain for speculation or for that uncertainty which is %o
damaging to business. (Applause.) I very much regret that I shquld have
to differ with my Honourable friend over this. In every other way, I hope
to be able to walk side by side with him and to get his assistance in

studying the conditions of thig country and in working up to those objects
which he has at heart.

Sir, T do not wish to play any further with that rather hardlv used
word ‘co-operation’. I believed mvself that there was a certain ficld—
the field of economic policy—in which it would be possitle for us to co-
operate, without either side being asked to weaken or depart from its
political principles. The Honourable Mr. Kelkar has told us that the
race of co-operators is extinct. I refuse to believe it; and -t the end of
this debate, I feel as confident as T did at the beginning—and much of
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what has fallen from the Honourable Mambers oppouﬁe has eonﬁrmad J:pe
in this belief—that: we shall be able to find a large’ field; in. which wa.cam
work together. for the economic interests of this oountry (Loud and p(mr
tinued Applause.) _

The Assemtly then adjourned till Bleven of the Clotk o vc‘eﬂnbdday,
the Gth March, 1929. : . .
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